
RATIFIED MINUTES OF MEETING No.02ノ 18 0F NORMS COMM:TTEE‐ :(DES‐ i SECT:ON〕
SCHEDULED TO BE HELD ON 25.04.2017 ACTUALLY HELD ON 28.04.2017.

P:ease

(1)    ln Certain cases the decision of the Norms Committee refers to the Recommendalonsノ
Observations/Deficiencies received from the concerned ttechnical Authority Wherever

applicable,a scanned copy of such document has been placed atthe end ofthe Minutes,

in running serial orders tthe concerned firm may go through the same and respond

accordingly

(ii) lt is also tnformed that all applications/representations/reply to the Deficiency letters etc.
may be sent to Shri Darshan Singh, Additional DGFT and Chairman, NC-|. The emait
address is: darshan.sinqh@nic.in and nc1.dqft@nic.in. All firms are also requested to
mail/send their present valid email addresses so that correspondences can be made
through emailonly.

The meeting No. 02/18 of the Norms Committee (NC-l) for the licensing year 20.17-2018
which was scheduled to be held on 25.04.2017 actuatly hetd on 28.04.201T under the Chairmanship
of Sh. Darshan Singh, Additional Director General of Foreign Trade to consider the applications under
Duty Exemption / Remission Schemes (Chapter-4) of Foreign Trade Poticy 2015-2020 / Handbook of
Procedure Volume. The following Members of the Committee were present in the meeting: -

Si.No Name of the representatives &
their Designation

Room
No.

Telephone No. Department

Sh K K Tiwa‖ ,IA 476 23062622 DHli U B

2 Sh S K Jain,DO 428A 23063321 Extn 3318
23063166

DIPP,UB

3 Sh Kanwalinder Singh Sodhl,

Asstt Dir(MeCh)
736A 23063802 Extn 2459 DC(MSME),N.B.

the online svstem of Nlc. The decisions taken thereon are as underl

Case No.:8ノ 25′80…

ALC2ノ 2016

HQ File

Case No.:7ノ 25ノ80‐
ALC2ノ 2016

2 HQ File

Party Namei NILSAN    Meet No/Date:2/80-    Status:
NISHOTECH SYSttEMS  ALC2/2017         .Deferred
PVT LttD

RLA FIle

25042017

Lic No/Datei0310707664 Defer

1191/80/050/90568/AM17/ 103/95/040/00426/AM13/  05092012 Date:06062017
Decision: The Committee noted that the firm has not replied to the deficiency (raised by Dlpp) sent
to the firm on 05.04.2017 through email and decided to send finat reminder to the fiim to furnish
reply within 15 days of uploading of the minutes failing which the case will be rejected without
further notice with direction to the firm to pay applicable custom duty with interest tor EOOO.
Case is deferred to 06.06.2017.

:01/80/050/00567/AM17/  :03/95/040/00618/AM13/   12112012

Decision:丁 he Cornmittee noted that the flrm has not rep‖ ed to the

Party Namei N:LSAN     IMeet No/Datei2/80-
NISHOTECH SYSTEMS  ‐ALC2/2017
PVT LttD              25 04 2017

RLA File Lic No/Datei031'0714868

Status:
DOferred

Defer
Date:06062017

,9,q卿 ,岬ted by DIPP)



letter dated 14 03 2017 sent to the firm on 05 04 2017 through emall and decided to send fina:
lreminder to the lrm to furnlsh reply within 15 days of uploadlng of the mlnutes failing which thel

case will be raected wnhOut further nouce wth direclon to the lrm to pay appllcable custom duty
lwith interestfor EODC Case is deferred to 06 06 2017

Fcふ:ご No:Ⅱアだ0,86_ Party Name: APEX TEST
:ALC2′2013 TECHNOLOGIES,

Party Name: ZENITH
PRECIS10N PVT LTD,

Status:
Deferred

,Defer

Date:06.06.2017

sent to DEIT on
28.12.2015 and

IParty Name:lSGEC HEAVY MeetNo/Datei2/80‐    ‐Status:
IENGINEERING LIMl丁 ED   ALC2/2017         1Approved ‐
|                        125042017           1         1

‐
Party Name:DYNAMATIC IMeet No/Datei2/80-    Status:
TECHNOLOGIES      ‐ALC2/2017         Deferred

‐
5

Lic No/Date10510392239 1         11HQ Flle             lRLA FIle

i01′80/050/00479′AM15/    105/23ノ040ノ 00392ノAM15ノ     .02122014           1         1

ib6こ iξ i6ni tthe 66品品ilさ6 aecidさ6 16 raufy the hOrms based upon the wnten comments of DHI
lvide lD No.3(38)ノ 15-TSW(B)dated 19 04 2017

1RA may take further necessary aclon accordinglY:                         _    :

早側W3雄苫肥蔦 1躙ち遅g『
te 2/諄

 :器::d l
PRIVAttE LIMITED      25 04 2017                     .

1良 LA lile            Llc No/Dム te:034o793788 Defer      l
:03/95/040ノ 00743/AM15ノ    11022015           ‐Date:060620171

I  Decision: 丁he Commlttee noted that the firm's reply dated 07 04 2016

1 108 03 2017 forcornments Case is deferred to 06 06 2017

again sent to DHI on

Case No.13′ 21′80‐

ALC2′ 2014

I Case No.:62ノ 3′80‐
| :ALC2ノ 2015

6 1HQ File′
 101/80ノ050/00062/AM16/

ICase No.:17′ 27′80‐

ALC2′ 2014

HQ FIle

P504.2017    1
…~~~        IDeた

r~~~~~
LIMITED,

RLA File

:01/80/050/00642/AM15ノ   ‐:07/24/040ノ 00422/AM15ノ    
ー25022015 Date:06062017

F:躍ぎ::i鵬印ば鴇:1::1鳳∬:L糧i肌肌蟹『7習施IWほホ隠卸;r釧
7 has

1. lnformation in respect of Sl. No. 3, 4, 5, 6, 8, 9 & 11 of Standard Deficiency Format,

export product wise.

2. For net weight of components to be manufactured from import items at Sl. No. 1

to 36'& 140, details of components with net weights thereof may be indicated.

07058

,Decision: The committee noted that the firm's application has been sent to MSME on 18.12.2015

for comments. Case is deferred to 06.06.2017.

#li l手
=



||

Case ls deferred to 06 06 2017

Case No.:35ノ 3ノ80…
ALC2ノ 2015

8 HQ FIle

Case No.:2ノ 25ノ80…

ALC2ノ 2016

HQ File

RLA File

LTD,
‐RLA File

Party Namei TERUMO    Meet No/Datei2/80-
PENPOL LIMITED      ALC2/2017

25042017

Status:
Approved

|           |
1巌雨o/DЬ6091も 661743[～

~~………

Status:
Deferred

Defer

Status:
Deferred

Date:06.06.2017

MSME (Chemical) on

Status:
Deferred

Lic No/Datei5310018479 Defer
:01ノ80/050/00035/AM16/  153/24/040/00018/AM15/   17032015 Datei06.06.2017

Decision: The Committee noted that the firm's application has been sent to MSME (Chemical) on
10.03.2017 for examination and comments. case is deferred to 06.06.2017.

Party Name: Meet Noノ Date:2/80‐
LYOPHILIZAT10N      ALC2/2017
SYSTEMS INDIA PVT    25 04 2017

n :01/80/0501005621AM171 :09t24t040t00677tAM15t,17.03.2015
Decision: The committee decided to ratify the norms based upon the written comments of Dlpp
vide lD No.1213212017-TSW9 dated 28.04.2017 as under:-

t,
fldvance Authorization may be ratified as per GN4 for Engineering products. 

l
)

' RA may take further necessary action accordingly.

:01/80/050/00020/AM16/  :05/23/040/00580/AM15′   24032015
Decision:The cOrnmittee noted thatthe firm's app‖ cation has been sentto
16 02 2017 for examination and comments Case is deferred to o6 06 2017

ICase No.:8ノ 9′80…       IParty Namei SoPLAR   IMeet No/Date:2/80-‐ALC2′2015          1NDIA PVtt LTD,       IALC2/2017

125042017

欄器鶏50/004∞ハⅢ餅脱鴨904449AM45/:F慨 7=Й“"釧
2:iti:話鳳71

1Decision:丁 he Committee noted thatthe firm's reply dated 26 01 2016 has been sentto MsME onl

艦::洲:L翼問:臨ettL留精躙夕
y MSME copyび he Юpけ agJn sett b hem onl

Case No.:20ノ 3ノ80…
‐ALC2′2015

10 HQ File

Case No.:46′ 3′80¨
ALC2′ 2015

1 2粘ITttm"面ねm a tt NQ

Party Name:AUTOMAT IMeetNo/Datei2/80-
IRRIGAT10N PN/T LTD  ‐ALC2/2017

125042017

RLA File Llc No/Datei0510393719

‐Party Name:DYNAMATIC IMeet No/Datei2/80-   IStatus:
ITECHNOLOGIES      IALC2/2017         1Deferred
LIMITED, 25042017

HQ File           ‐RLA File           Lic No′ Datei0710107930 1Defer       l
:01/80/050/00046/AM16/  107/24/040/00462/AM15/  .25 03 2015            Date:06062017.

12‐ Decision:丁 he Committee noted that DIPP vide UO No 12/32/2017-丁SVW12 dated 28/04/20171
has raised denciency in the nrm's applicalon and decided to send l to the nrm to furnish reply:―

  |

1  1nformation in respect of sl No 3, 4, 5, 6, 8, 9& 1l of Standard Deficiency Format,

l       export product wise
56,ls specnc use in the expoⅢ

 product and basis for nsi

ヨ



3. For net weight of components to be manufactured from import items at Sl. No. 1 lo 44,

details of components with net weights thereof may be indicated.

Case No.:65ノ 3′80‐

ALC2′ 2015

‐  Case No.:9′ 25ノ80‐

17 ALC2′2016

%

tl`1  . :な :′
'.`

Party Name:B10-丁ECH
VIS10N CARE PVT LTD

Party Namei B10¨ TECH
iVIS10N CARE PVT LTD

& 11 of Standard DeficiencY

the export Products and basis

ie.50,000 in Number terms is recommended

Meet No/Datei2/80-
ALC2ノ2017
25042017

Party Namei PROMAC  IMeet No/Datei2′80-   
‐
Status:      |

ENGINEERING       ALC2/2017         Deferred    ‐

|

ICase No.:12′ 9ノ80‐

IALC2′
2015

瓢

115 1. lnformation in respect of Sl. No. 3,4, 5' 6, 8, 9
Format, exPort Product wise.

2. Specific use of import items at Sl. No. 216 to 219 in

for their quantities.
3. For net weight of components to be manufactured from import items at Sl. No' 1

to 39, detaili of components with net weights thereof may be indicated.

Case is deferred to 06.06.2017.

lmport item allowed on net to net quantity

under GN4 with nilwastage.
―
一

RA may take further necessary action accordingly.

‐  ,

ision: The Committee noted that DIPP vide UO No.12l32l2017-TSWt12 daled 28,10412017

raised deficiency in the firm's application and decided to send it to the firm to furnish reply:-



IHQ File RLA File Lic No/Datei0810135907
:01/80/050ノ00569/AM17/    :08/24/040/00149/AM16/    21082015           1         1

1Decision:The cOmmittee decided to ralfy the norms based upon the w‖ 錠en comments of MSMEI
(ChemiCal DⅣ islon)vide On/1 No ttL‐ 12024/32/2017-GC and F¨ DCMSME-20 dated 17 04 2017 asl
lunder:―

|      lrnpOrt lem a‖ owed On netto net quanuty ie 75,000 in Number terrns is recommendedl

l    under GN-4 wlh nll wastage

lRA may take further necessary action accordingly                                         l

case No.:14125180- Party Name: MATRTX Meet No/Date..2tgo- status:ALc2l2016 MEDtrEc pw. LTD. ALczt2o1T Deferred
25.04.2017

HQ File RLA Fite Lic.No/Date:0g10136256 Defer
.,, :01/80/050100574tAM17t '.08t24t040t00229tA[16t 1z.1o.zo1s Date:06.06.2017

Decision: The Committee noted that the firm has not replied to the deficiency (raised by Dlpp)
sent to the firm on 05.04.2017 through email and decided to send finat reminder to the firm to,
furnish reply within 15 days of uploading of the minutes failing which the case will be rejected,
without further notice with direction to the firm to pay applicable custom duty with interest for
EODC. Case is deferred to 06.06.2017

RLA File Lic No/Date:081013671l Defer
:01/80/050/00391/AM17/  :08/24/040/00308/AM16/  11 12 2015            Datei06 06 20171

器混需i期珊電:縮λ:1に,標」1:l里1∬ば寵|::〕 ::夕
een sent b MSME on 13122釧 61

Party Namei POLYCAB  IMeet No/Date:2/80-
Ⅵ′IRES PVT LTD       IALC2/2017

25042017

,n HQ File RLA Fite Lic.No/Date:0310g024g8 Defer-' :01/80/0501002411AM171 :03/95/040/00834/AM16/ 11.02.2016 Date:06.06.2017 ,

Decision: The committee noted that the DEIT deficiency letter dated 0g.11.2016 and 1g.01.2012
sent to the firm directly through e-mail and DGFT reminder sent to them on 2O.OZ.ZO17 through e- I

mail. Case is deferred to 06.06.2017.

ICase No.:16ノ 16′80‐

ALC2ノ 2016

19 HQ FIle

Case No.:20ノ 7′80-
ALC2ノ 2016

ICase No.:1′6′80…
.ALC2ノ2016

21 1HQ File

101/80/050/00160/AM17/

IDecision:丁 he committee

(ChemiCaり On 27 10 2016

1Case No.:8′
1′80¨

‐ALC2′ 2016

22‐
白Q Filさ
101/80/050/00466/AM16/

IDecision:The cOmrnittee

Party Namei VEE KAY   Meet No/Date:2/80‐     iStatus:
VIKRAM&CO LLP     IALC2/2017        1Deferred     l

‐25042017           1              1

Status:
Deferred

Party Namel DECON    Meet No/Date:2/80-    Status:
INDIA PLASTICS PN/T   ALC2/2017         Deferred
LttD,

RLA File

LIM!丁ED

RLA File

:31/83/040/00187/AM16/  ‐14032016 IDate:0606.2017

noted that the firm's reply dated 13 10 2016 has been sentto MsMEI

Case is deferred to o6 06 2017                                 1

Party Name:MAD IMeet No/Date:2/80-
ENGINEERING PRI∨ ATE ALC2ノ 2017

125042017           1
:Lic No/Date:3110066049 1Defer

125042017

Lic No/Date:0910063457 Defer
:09/24/040/00736/AM16/  129 03 2016            Datei06 06 20171

noted that the firm's additiOnalinformation dated 08 11 2016 has beenl

|

i



師 百再而面 44豆亜萱亜豪
1画面蕪正面 3・o620171

―

コ

‐Case No.:2′ 13′ 80‐

ALC2′ 2016

|

23雨 Q Filξ
~~~~

Party Name:ZENI丁 H
PRECIS10N PVT LTD,

RLA File

,Meet No/Datei2ノ 80-

ALC2ノ2017
25042017

Lic Noノ Datei0710109739

.Meet No′ Date12/80-

IALC2′2017
125042017

Status:
Deferred

Defer

:01/80′ 050ノ 00343/AM17/  107/24ノ 040′00044/AM17/  29042016

Decision:The conlnlittee noted that the fi「 m's appllcatlon has been

for exarnination and cornments Case is deferred to 06 06 2017

Case No.:12′ 7′80¨
‐ALC2′ 2016

Case No.:13′ 7′80¨

ALC2′ 2016

Case No.:7′ 16′ 80‐

ALC2′ 2016

Party Namel HONDA
丁RADING
CORPORAtt10N INDIA
PVtt LTD

赫   鷲
一一――

壼

Status:
Deferred

, Case No.:iOiiigO- Party Name:-OnliCn iMeet NolOate:2/aO- :status:

aiczlzots sEPARATIoNS INDIA 'ntcztzolt Deferred
. PRIVATE LIMITED '25.04.2017

]zs HQ rin ,RLA File 'LicNo/Date'.3210077894 Defer

, :01/80/0 SO1OO231lAM17l .32l24lO40tOOO04/AM17/ ltA.OS.ZO'tO lDate:06'06 2017
:01/じ U/UOUノ UUZ01ノ A:V:1/ノ   0∠′∠4′υttυ′υυυυ■′′ヽiVi i′ ′  [υ VV`V[V            ~~・

~~~~― ――

IPeCiSi°1:IPe cOTmi,99_12貯
d thatthe lrm〕 s applicalon has been sentto MSME on 24 06 2016
^__^:^」 ^`^″_^■ `^ハ

公 ハハ つn4フ                             |

l

U"11● ｀`V rr1 0こ
■

lfor examination and comments. Case is deferred to 06.06.2017.

Party Name:ANGIPLAST
PRIVATE LIMITED Bttd

洋
・―
―
・．Ｐ
Ｉ
…
…

, P    .● 11:



Party Namei DILIGEN丁   ‐Meet No/Datei2/80-    Status:
SCM SOLU丁10NS     IALC2/2017         1Deferred
PRIVATE LIA/11TED      25 04 2017         1

RLA File
~~~T       0063870扇

fer
:01/80/050/00587/AM17/  109/24/040/00171/AM17/  29062016 IDate106 06 2017

IDecision:The Committee noted that MSME vide UO No 30(6)/17-ME dated 18 04 2017 hasl

29 1raiSed denciency in the irm's applicalon and decided to send l to the lrm to furnish reply:―      |

:       ・   VVeight Of per unit export prOduct

i      o  Detalled calculation as to how the quantity of raw material proposed for import hasi

l       been arnved at,including the net weight of components to be manufactured out of

‐          these imported materials, wastages claimed at each stage of manufacturing with
complete luSInca10n and supported by documentary evidence/drawing          l

lCase ls deferred to o6 06 2017

「銭魅:1:72引8い
薫「 File~~~~~

ICase No.:7′ 19ノ80¨

IALC2′2016

HQ File

Party Name:AZAD       Meet No/Date:2/80-    Status:
ENGINEERING PRIVAttE  ALC2/2017         Approved ‐
LIMI丁ED
RLA File

125042017

1Lic No/Datei091 oo63935

●圏語品:id蒜瀧Wed dedded b tt he n∝
mS based upon he

)No ttSWB FN:3(31)/2017 dated 24 03 2017 as under
DHl w百 tten

, Thelmqort item Stainless Steel Bar is allowed 2.36 Kg/kg content in Export Product Model ;, No.18SD013891P0020 with condition that weight of the export product to be taken as,
, n€ntioned in Shipping Bitt.

RA may take further necessary action accordingly.

Case No.:43ノ 25′80‐
ALC2ノ 2016

1HQ File

101/80/050/00603/AM17/

Case No.:44ノ 25′80‐
ALC2ノ 2016

HQ FIle

IParty Name:AZAD Meet No/Date:2/80-
ENGINEERING PRIVATE  ALC2/2017
LIMI丁ED              25 04 2017

RLA File

Status:
Approved

Lic No/Date:0910o63936
:09/24/040/00194/AM17/    15072016

"n 
Decision: The Committed decided to ratify the norms based upon the DHI written"' recommendation vide U.o. No.TSWB FN: 3(35)/2017 dated 27.03.2017 as under: 

i

The import item Stainless Steel Bar is allowed 1.91 Kg/kg content in Export product Model l

No.lBSD013893PO02O with condition that weight of"th6 export product to O"1.f"nii' mentioned in Shipping Biil.

IlRA may take further necessary action accoldingly,

Party Name:AZAD      Meet No/Datei2/80-    IStatus:
ENGINEERING PRIVATE IALC2/2017         1Approved
LIMITED

RLA File

25042017

Llc No/Date1091 0o63934
321101/80/050/00604/AM17/  :09/24/040/00193/AM17/  15072016

1Decision: 丁he Committed decided to rajfy the norms based upon the DHl w‖ tten‐
recommendatlon vide U O No TSWB FNi3(31)/2017 dated 24 03 2017 as under:             |

The import item Stainless Steel Bar is allowed 1.93 Kg/kg content in Export product Model

7



―

・

I     No lBSD013851 P0020 wtth condllon that weight

l      mentloned in Shipping B‖ |

IRA may take further necessary aclon accordingly

of the export product to be taken
一
ａｓ

ICase No.:49′ 25′ 80‐
IALC2ノ2016

‐Party Name:AZAD     ‐Meet No/Date:2ノ80-    IStatus:
ENGINEERING PRIVATE ALC2/2017         Approved
LIヽAITED            25 04 2017

‐  lHQ FIle            ‐RLA Fiさ            Lic No′ Datei0910063933
‐
  101′80/050/00609/AM17/ li09/24/040′ 00195/AM17/ 15072016

●圏話品:id鵬由 R。早雛窄dl面″
he n∝ms ba∞ d upon me DⅢ

3(35)′2017 dated 27 03 2017 as underi

蔦|

The importitem Stalnless Steel Barls a‖ owed 2 58 Kgノkg contentin Export Product Model

No lBSD013853P0020 wnh cOndlion that weight of the export product to be taken asi

I    menloned in Shipping Bill.
|

IRAmaytakefutthernecessawaction,99919:叩 りi

Party Name: ZENITH
IPRECISiON PVT LTD,
|

Case No.:8′ 13′80‐
‐
ALC2′ 2016

Meet No/Date:2′80-

ALC2ノ2017
25042017

‐Case No.:36ノ 19′ 80‐     Party Name:SCHOTT   Meet No/Date:2/80-    Status:
IALC2′2016          KAISHA PRiVATE     IALC2′ 2017         1Deferred     

‐
1  :ALC2′2016
|  I                  LIヽ llTED            ‐25042017

●器刷λ5餅00437AM17 1詭聯晶餅00365/AⅢ 7キよ譜児]'031080爾
45B:枢Ъ6Ю62047

■瞑聡∬:認l虞脚甘:el:埠昴朧
'1『

t摺襦精ゝ網:認∬
i:ns:ざま乱1臓i脂i:‐

|  ‐DGFT HQ for COnsideration ofthe case Case is deferred to 06 06 2017                      .

く1紳

主  ‖irl選

lё ase No.:9′ 13′80‐     ,Party Name:TERUMO  IMeet No/Datei2/80‐    IStatus:.ALC2′
2017         1DeferrediALC2′2016           PENPOL PRIVATE

LIMl丁ED            25 04 2017         1

1肌刷λ5餅00350ハM17見■7島∝0。m2ハⅢ7ちよ譜鰭
'5310"92038:枢

Ъ6Ю62∝ 7
IDecision:丁 he comnnittee noted that the lrrn's applica‖on has been sentto MSME(ChemiCal)On

′,0?子016ゃ「Pxa甲Ⅲll望 aP'_∞ mments Case t debrred to 06 06 2017



ICase No.:17ノ 16ノ 80¨

ALC2ノ 2016

HQ File

:01/80/050/00392/AM17/

Case No.:18′ 16′80…
ALC2′ 2016

HQ File

i01/80/050/00393/AM17/

Case No.:19′ 16ノ80‐
ALC2ノ 2016

HQ File

101/80/050/00394/AM17/

Party Name:SHAKTl
PUMPS(:NDIA)LTD,

Party Name:SHAKTI    IMeet NoノDate:2/80-
PUMPS(INDIA)LttD.,   ,ALC2/2017

125042017

鶴7品900043AⅢ 7七F慨]=剛∞嘲5B:据Ъ6Юa矧 71

Status:
Deferred

Status:
Deferred

:Decision: 丁he Con¬ mittee noted that DIPP vide UO No 12/32/2017-丁 SW/38 dated 28/04/20171
has raised deiciency in the lrm's applicalon and decided to send n tO the nrm to furnish reply:‐

  |

lnformation submitted by the fi「 m vide theirletter No SPIL/Si(DN/4985 dated 06/03/2017 hasI

been perused and they may be asked to submitthe fo‖ owing information:

“
  t圏羅窓醤∫柵 才:胃 1」FTS a tt NQ 6 6山 m釘JЫe md∝ 3o明 &71been indicated as l1 516 Kgs which  does notl

appear to be correct as the net weight of different lnputs increases wlh increase inl

‐       HP of motors.lt may be clanied and correct weights may be indicated        i
1     2 1n the matenal balancing statement giving weights OfimpOrted and indigenous inputsl
.     (Annexure― Ato G),net Weights of inputs is not as per the requirements of inputs inl

the expott nems For example,net&gross weight of cRNGO Electncal steel inl

l        eXpOrt lem at SI No 6(Submersible motor 3 0 HP)haVe been indicated as l o48:
I        Kgs and 2 62 Kgs respeclvely(Annexure― F)as against requirement of 3.144 Kgs, &|
1          7 86 Kgs in Annexure― |

1      3 Mate百 al balancing statements(Annexure‐ Ato G)may therefore,be suttably corrected l
l          and COrrect weights of exportitems may be indicated                           l

lCase is deferred to o6 06 2017

Party Namei SHAKTI    IMeet No/Datei2/80-
PUMPS(IND:A)LTD,   IALC2/2017

125042017

RLA File             Lic No/Datei5610004086 Defer
:56/24/040/00029/AM17/  30 08 2016            Date:06062017

"o 
Decision: The committee noted that DIPP vide Uo No.12t32t2017-TSW39 dated 2gto4t2o17"" has raised deficiency in the firm's application and decided to send it to the firm to furnish reply:-

" ,. lnformation in respect of Sl. No. 3, 4, 5, 11 & 12of Standard Deficiency Format,
export product wise.

, 2. Quantity of export item in Nos. also in addition to its weight.

Case is deferred to 06.06.2017.

Meet Noノ Datei2/80-
ALC2/2017
2504.2017

RLA F‖ e                 Lic No/Date:5610004984
i56/24/040/00030/AM17/    30082016

Status:
Approved

Decision:The cOmmittee decided tO ratlfy the norms based upon the wntten cOmments of DIPP

10 vde D No12322釧 7-TSllV/40 dded 28042047 as und∝
_

l冊枷‖割IN扉基蝋鰤酢椰ξ出
3 Quanuty ofimpon lem at sl No l may be allowed as 5138 Kgs as l o5 Kgs/Kg i
contentin exportitems
4 Quanlty ofimpOrtlem at sl No 2 may be allowed as 350 4 Kgs a0 1‐ o74 Kgs/Kg i

1 珠flttf i

t  絆 ,1■ (て ')



content in export items after 1/3'd recovery from scrap'

5. euantities of import item at Sl. No. 3 & 4 may be allowed as applied for i.e. 39785.50 r

Kgs. & 7208.14 Kgs. respectively as per SION C-1519'

6. e-uantity of tmport-item at Sl. ruo. S may be allowed as 1091.6 Kgs. as 1.16 Kgs./Kg.l

contentinexportitemsafter20o/orecoveryfromScrap.
7. Description of import item at Sl. No.6 may be corrected as "Rubber Cable 1Cx1.5

Sq.mm" and its quantity may be allowed as applied for 5945 Meters on net to net i

basis'g. lmport items at Sl. Nos. 7 lo 12 may be allowed on net to net basis with accountability

clause.
g. euantity of import item at Sl. No. 13 may be allowed on net to net basis as claimed by

, the firm.

Case No.:54′ 25′ 80‐

IALC2′2016

I  I

Case No.:15′ 16′ 80¨

ALC2ノ 2016

Party Namei
PRECIS10N
EQUIPMENTS
I(CHENNAI)PVT LTD:

IMeet No/Date12ノ 80-

IALC2ノ2017
‐25042017

Status:
,Deferred

141

‐
HQ Flle            lRLA File           lLic No/Datei0410162228 1Defer
101ノ80/050ノ00614/AM17/ :04/24ノ 040′00085/AM17/130 08 2016            1Datei06 06 2017

: Decision: The Commiitee noted that the firm has not replied to the deficiency (raised by DIPP)

, letter dated 14.03.2017 sent to the firm on 05.04.2017 through email and decided to send final

, reminder to the firm to furnish reply within 15 days of uploading of the minutes failing which the

, case will be rejected without furthernotice with direction to the firm to pay applicable custom duty

with interest for EODC. Case is deferred to 06'06 20'17'

I  Case No.:19ノ 19ノ 80‐
I  ALC2′2016

繹

    |
|  
‐
dated 25 01 2017 sent to the firm on 05 04

1   renlinder to the flrm to furnish reply withln 1 5

1 case will be raected wlhout further nouce wlh
wlth interestfor EODC Case ls deferred to 06 06 2017                                .

写I距

師 洒戸
~II:::1::i:憂

… 町
Lic No/Date:0510399606 Defer43 HQ File            RLA FIle

1  101/80/050/00389/AM17′   :05/24/040ノ 00263/AM17ノ   102092016           ‐Date:060620171

1  Decision:The commltee noted thatthe lrm's a6611ca10n has been sentto MSME(ChemiCal)Onl

l  102 11 2016 for examinatlon and comments Caseis deferred to 06 06 2017                   .

‐闊幣鶏N SUMl .順ち魁ッド
M86 :器::d l

SYSTEMS LIMITED 25042017

144白0「 i16‐
     ‐  良LA 116   ~      亡iO N6′ D五16i064o399607 Defer     l

l   i01/80ノ 050ノ 00390/AM17/  :05ノ 24′040/00270′ メヽM17/  02 09 2016           1Datei06 06 2017

1 166着 sおh:十hさ しOmttitteさ n616a thら 1lhe ll品 tム ||にa16h haζ b6en ζさntto MSME(Chemtaり onl

1  02 11 2016 for examlnalon and comments Caseis deferred to 06 06 2017

M:nistry● :

10



Case No.:16′ 19′80‐ Party Name:LARSEN&    Meet No/Datei2/80-    IStatus:
TOUBRO LIMI丁 ED       ALC2/2017         Approved

25042017

RLA F‖ e              ‐Lic No′Date:0310807586.        |

45

:01/80/050/00411/AM17ノ     :03/95/040/00330/AM17/    02092016           1         :

Decision:The committee decided to ratify the norms based upon the w間 tten comments of DIPPI

lvide:D No12/32/2017-TSVV/45 dated 28 04 2017 as under:‐

1. Net Empty weight of export items at Sl. No. 1, 2 & 3 may be specified as 1530 MT, 
l

1248 MT & 612 MT respectivety. 
;2. lmport items at Sl. Nos. 1 & 2 shall be of relevant grade and thickness as contained j

in the export products. i

3. Quantityof importitematsl.No.l maybeatlowedas 671463Kgs.as1.286Kgs./Kg.
content in the export items after taking 1/3'd recovery from scrap.

4. Quantity of import item at sl. No. 2 may be altowed as 2ogls67 Kgs. as 1.05 Kgs./Kg.
content in the export items.

5. Quantity of import item at Sl. No. 3 may be allowed as under on net to net basis,
Forged Shell: 12 Nos. (807170 Kgs.) 

I

i PTC:28 Nos.(5568 Kgs.) :

li
i 0. Quantities of import items at Sl. No. 4, 5 & 6 (welding consumables) may be allowed ar!

applied for i.e. 125869 Kgs., 2100 Kgs. & 125689 Kgs. respectivety.
7. Quantities of import items at Sl. No.7 & 8 may be allowed on net to net basis with

accountability clause.

RA may take further necessary action accordingly.

IALC2r2016
|

1HQ File

Case No.:17′ 19ノ80‐
ALC2′ 2016

HQ File

Party Name:LARSEN&    Meet No/Date12/80-
丁OUBRO LIMI丁 ED       ALC2/2017

25042017

)75釧
|

Status:
Approved

:01/80/050/00412/AM17/    :03/95/040/00387/AM17/    02092016

Decision:The commntee decided to ra‖ fy the norms based upon the wtttten comments of DIPP
,vide lD No 12/32/2017-丁 SVV/46 dated 28 04 2017 as under:―

1. Net Fabricated weight of export items at Sl No.1 & 2 may be specified as 739 MT
& 995 MT respectively.

2. lmport items at Sl. Nos.1, 2 & 3 shall
contained in the export products.

be of relevant grade and thickness as

3. Words "30- 70 mm Thick" may be suffixed with the description of import items at
46 Sl. No. 1 & 2.

4 Words "Above 70 mm Thick" may be suffixed with the description of import item at, Sl. No. 3.
r 5. Quantities of import items at Sl. No. 1,2 & 3 may be allowed as 1.05 Kgs./Kg.

content in the export items.
1        6 Quanlty ofimpOrtitem at SI No 4 may be allowed as 62 Nos.(21314 Kgs.)On
l             nettO net basis with accountab‖ ity clause

7. Quanuty ofimport tem at SI No 5 may be allowed as l15 Nos.(1252932 Kgs)
on net to net basis with accountability clause

i 8. lmport item at Sl. No. 6 shall be of relevant grade and dia. as contained in the
export items and its quantity may be allowed as 180 Meters (3303 Kgs.)
inclusive of 2 o/o wastage.

I 9. Quantity of import item it Sl. No. Z may be allowed as under:
I

i Forged Head in two Halves: 8 Nos. (137936 Kgs.)

11
:|lt i      :
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Test CouPons: 32 Nos.(2466 Kgs.)

10. Total quantity of import item at Sl. No. 7 may be allowed as 40 Nos. on net to net

basis. Duty iree weight of this item may be allowed as applied for i.e. 140402

Kgs. as 1.04 Kgs./kg. content in export items.
11. Quantities of import items at Sl. No. 8, 9, 10 & 11 (welding consumables) may bt

allowed as 33407 Kgs., '15000 Kgs., 23122 Kgs. & 56529 Kgs. respectively.

12. Quantities of import items at Sl. No.12, 13 & 15 may be allowed on net to net

‐Case No.:39ノ 19′ 80‐     Party Namei B10-丁 ECH IMeet NoノDate12/80-    Status:

|  :ALC2′2016          1VIS10N CARE PVT LTD IALC2/2017         1Deferred
,                                                125042017            1

47 1HQ File             RLA File            Lic No/Datei0810138599 Defer
1  101′ 80/050ノ00434/AM17ノ   :08′ 24ノ 040ノ 00206′AM17/ 102092016           ‐Date:06062017

Decision: ine Committee noted that the firm's application has been sent to MSME (Chemical) on

13.12.2016 for examination and comments. Case is deferred to 06.06.2017.

basis with accountability clause.
13. Quantity of import item at Sl. No.14 may be

on net to net basis with accountability clause.

1. Basis for the quantities of import items at Sl. No' 1

evidence.
2. Bifurcated quantities of import items at Sl. No. 1 to

export item and to be supplied as spares

& 2 supported bY documentary I

17 to be accounted for in the

Case is deferred to 06 06 2017

‐Case No.:18′ 19′ 80‐     Party Namel LARSEN&
ALC2′2016          TOUBRO LIMITED

IMeet No/Date:2/80-
IALC2/2017
.25042017

Status:
Deferred

1. Net w.eights of exPort

DIPP

1 (Condenser Coils) & 2 (Evaporator Coils)

of DIPP

lems at SI No

【゙ t,i、■ :'■ ,1■ :■ '・
|

12

Party Name:DRIPLEX
WATER ENGINEERING
PRIVATE LIMITED

No.:27′ 19′80‐ No/Date:2ノ80‐

File

The Committee noted that DIPP vide UO No 12′32/2017-TSW/48 dated 28ノ 04/2017

raised deficiency in the firm's application and decided to send it to the firm to furnish reply:-

49 HQ FIle
101′80/050/00413/AM17/

for examination and comments. Case is deferred to 06.06.2017.

File               :Lic Noノ Datei051 0399639
092016

ICase No.:28ノ 19′ 80‐      IParty Namel SPIROTECH  IMeet No/Datei2/80¨
:ALC2ノ2016            'HEAT EXCHANGERS PVT IALC2/2017

1LTD                 25 04 2017

IHQ FIle

501:01/80/050/00423′AM17ノ



1   2程 :調『 ■ ξ
f」

::l:威

lemS a s No l&2 may be may aに o be specned asl

1      3 1mpon lem atSI.No l shall be of relevant dia as contained in the expott prOducts

l          at SI No l and ls quanlty may be a‖ owed as 1 01 Kgs/Kg cOntentin the exportl

l           prOducts at SI No l as per SI(DN C-1175                                1
1      4.!mpOtt lem at SI No2 shall be of relevant thickness as contained in the exponi
l        prOducts at SI No l and its quanlty may be allowed as l o2 Kgs./Kg cOntent ini
l           the eXport products at SI No l as per SiON C-1175                       1

1    5 Quanuty ofimpott lem atSI Nof愕
:I be albwed upto o5%ofFOBvJueofil           eXpOrts at SI No l as per SI(DN C

1      6 1mpOtt nem at sl No 4 shall be of relevant dia as contained in the expott products

l        at SI No 2 and ls quanuty may be allowed as l.ol Kgs./Kg cOntentin the expo威 |

l          prOducts at SI No 2 as per SloN C-1175                             1
1  乙 h"威 た m a tt NQ 5 shall馴

器 :讐」騰 ::現
お

f:〕寝 ::;10.‰酪 111          prOducts at SI No 2 and ls quant
l        the eXport products at SI No 2 as per S10N C-1175                  1
:       8.Quantly ofimpon lem at SI No 6 may be allowed upto o 5%of FOB value ol
l        eXpOrts at SI No 2 as per S10N C-1175                         .

IRA may take futther necessary aclon accOrdingly                               l

Case No.:20ノ 19ノ80‐

IALC2ノ2016

1HQ FIle

:01/80/050/00415/AM17/

Party Namei LARSEN&    Meet No/Datei2/80-    Status:
TOUBRO LIMI丁 ED       ALC2/2017         .Approved

‐25042017           1

RLA F‖ e                 Lic No/Date:0310807693
:03/95/040/00422/AM17/    08092016

Decision: The committee decided to ratify the norms based upon the wrltien Comments of Dlpp:
,vide lD No.12t32t2017-TSWS1 dated 2g.d4.2017 as under:- -- -' -" ' 

l

' 1. N-et Fabricated weights of 1870 & 360 MT may be specified with the quantities
, of export products at Sl. No. 1 & 2 respectively.t, 2. List of import items may*be revised as per the revised list submitted by the firm iI yide their letter dated 14'n March, 2012 (copy enclosed).

3. lmport items at Sl. No. 1 to 5 & 19 shall be of relevant grade and thickness as
contained in the export products.

4. Quantities of import items at Sl. No. 1,2 & 19 (Stainless Steel Plates) may be:' allowed as 1.05 Kgs./kg. content in the export products.
5. Quantity of import item at Sl. No. 3 may be allowed as 183388 Kgs as 1.222,

51Kgs./kg.contentintheexportproductsafter1/3,drecoVeryfromscrap.
6. Quantity of import item at Sl. No. 4 may be allowed as 178658 Kgs as 2.SSs. xgs./kg. content in the export products afier 1/3'd r""or"iy fr;;;;. -- - --- 

i' 7. Quantity of import item at Sl. No. 5 may be allowed ai StAgO Kgs as 1.848
Kgs./kg. content in the export products after 1/3'd recovery from scrip., 8. Quantity of import item at Sl. No. 6 may be allowerj as 8 Nos. on net to net basis.' Duty free weight of this item may be aliowed as 137552 Kgs. inclusiv e of 39.4 %:I wastage after 20 % recovery from scrap. - 

i9. Quantity of import item at St. llo. 7 may be allowed as 190 Nos.(137222 Kgs.)on i

, net to net basis with accountability clause.
10' Quantity of import item at Sl. No. 8 may be allowed as 12 Nos. on net to net: basis.-Duty free weight of this item may be allowed as 614615 Kgs. inclusive of r

98.4 % wastage after 20 % recovery from scrap.
11. lmport item at Sl. No. 9 shall be of relevant grade and dia. as contained in theiI export items and its quantity may be allowed as 23907 Meters (67454 Kgs.)I inclusive of 2 o/o wastage. 

l

12. Quantities of import ite'ms at Sl. No. 10, 11, 12 & 13 (welding Consumables) may
be allowed as 58916 Kgs. , 19000 Kgs., '17791 &76700 Kgs. respectively

13. Quantities of import items at Sl. No. 14, 15,16 & 18 may also be specified as

13



700 Nos,2 Nos,310 Nos 33010 Nos respectively in additlon to their weights
14 1mport lems at SI.No 14 to 18 may be allowed on net to net basis wlhi

accountability clause
lmport item at Sl. No. 15 to be supplied along with export products

lmport item at Sl. No. 20 shall be of relevant grade and dia. as contained in the

export item at Sl. No. 1 and its quantity may be allowed as 209874 Meters
(541476 Kgs.) inclusive of 2 % wastage.

５

６

IParty Name:LARSEN&
ITOUBRO LIMI丁 ED

Party Name: NUCON
IAEROSPACE PVT LTD
|~臨
鸞 :萩扁

~

‐Meet Noノ Date:2/80-

IALC2/2017
25042017

Status:
Approved

52

.HQ FIle                lRLA F‖e               lLlc No′ Datei0310807850

101/80/050/00416ノAM17ノ     :03/95/040′ 00475ノAM17ノ     16092016

Net Fabricated weight of export item may be specified as 560 MT.

lmport items at Sl. Nos. 1 to 5 shall be of relevant grade and thickness as contained in

the export product.
Words'61- 70 mm Thick" may be suffixed with the description of import item at Sl. No.

1.
Words "70 mm Thick" may be suffixed with the descriptions of import items at Sl. No.

2&3.
Words "35- 100 mm Thick" may be suffixed with the description of import item at Sl.

No.4.
Words "30- 70 mm Thick" may be suffixed with the description of import item at Sl. No.

5

Quantities of import items at Sl. No. 1,4 & 5 may be allowed as 1.05 Kgs./Kg. contenti

in the exportitem.                                                       1
Quantly ofimpOn tem at sl No.2m9y_,P JbWed eS 8422 Kgs.as l.409 Kgsノ Kg.:

論じス治Fi`じ L長

“

だnem attertakng 173rd re∞ very from scrap |―――… …一 ―丁
~     ‐     ‐

 」as 19859 Kgs as l l181Quan‖ty ofimpo威 忙em atSI No p  T9y,9^コ |10We(   ́             `

１
．
２
．

３
．

４

５

６
．

７
．

８

9

10
Kgs./Kd. conteni in the export item after taking 1/3'd recovery om scrap.

Q-uantiiies of import items at Sl. No. 6 & 7 may also be specified as 4 Nos., & 29 Nos

―

一

respectively in addition to their weights.
11. Quantities of import items at Sl. No. 6 & 7 may be allowed on net to net basis with

accou ntability clause.
12. Quantity of import item at Sl. No.8 may be allowed as under:

Forged Head in Petals: 1 No. (18839 Kgs.)

Test Coupons: 7 Nos.(671 Kgs.)

13. Total quantity of import item at Sl. No. 8 may be allowed as 8 Nos. on net to net

basis. buty fiee weight of this item may be allowed as applied for i.e. 19510 Kgs. as

1.04 Kgs./kg. content in export item. 
I

14. Quantities of import items at Sl. No. 9, 1O & 11 (welding consumables) may be :

al|owedasappliedfori.e.16935Kgs.,3400Kgs.&16935Kgs.respectively.

RA may take further necessary action accordingly.

翻椰

司n

枷

“
"|

14

Ｌ

手

may take further necessary action accordingly.

it'1:モ |■Ⅲ :1:

The committee decided to ratify the norms based upon the written comments of DIPP

lD No 12/32/2017-TSVV′ QLdated 28 04 2017 as under―



Decision: The Committee noted that MSME vide UO No.30(7)/17-ME dated 1BtO4t2O17
'raised deficiency in the firm's application and decided to send it to the firm to furnish reply.

,Case is deferred to 06.06.2017.

一　　　　　　　　　・一一一ヽ一一．一一一一

一
ａ
一
ｈ

541:01/80/050/00606/AM17/    :05/23/040/00277/AM17/    21092016

Decision:The cOmmittee decided tO raJfy the norms based upOn the wntten cOmments of DHI
videlD No 3(29)/17-丁 SVV(B)dated 27 03 2017

RA may take further necessary action accordingly                                         
‐

.:霊 魁:イ
『

r25r8い

 :出 鵠 習長淵 FDA 牌 ち魁
gttte2/諄

 :器 ::d  ‐
I                  VESSELS PVtt LttD     25 04 2017          1            1

`  :HQ File              RLA F‖ e              Lic Noノ Datei341 0042545 1Defer         l
l 101/80/050/00621/AM17/ 1:34/24/040/00182/AM17/ 21 09 2016        1Datei06.0620171

“
ic面 協 e ё6mmltteさ ∞鯰d砧a柚さ掃m精

忠 1忠雪 臨 lil評需 1lFi:1譜

｀

需 き
sent to the firm on o5 04 2017 through emall ε

lmm悧首∫
1記

Ic:5」Ⅳl擢品:麗
iT』
li牌

e面ndes tthg whlch he case酬l be raeaedl
l to pay applicable custom duty with interest forl

EODC
I  .Case is deferred tO o6 06 2017

Case No.:24ノ 19′80‐     Party Name:Blo_TECH IMeet No/Datei2/80-
ALC2′2016          vlsloN CARE PVtt LttD ALC2/2017

25042017
561HQ F‖ e              RLA File             ‐Lic No/Date10810138716 Defer         l
101/80/050/00419/AM17/  :08/24/040/00238/AM17/ 122 09 2016            Date:06062017 1

Decision:丁 he Commtttee noted thatthe lrm's Lp116aloh hム ζ be6h sさntt6 MsM亡 (Chさ miもら|,6n l
l  113 12 2016 for examinatiOn and comments case is deferred to o6 06 2017                   :

ICase No.:46′ 25′80‐
IALC2ノ 2016

1HQ File

演霊以:1評
98ト

Case No.:32ノ 19′80‐
ALC2ノ 2016

IParty Name:ISGEC HEAVY IMeet No/Date:2/80-

ENGINEERING LIMI丁 ED   ALC2′2017
125042017

RLA File ‐Lic No/Datei0510399801

,Status:
Deferred

Party Namei SttERLI丁 E  .Meet No/Date12/80¨     IStatus:       |
POWER ttRANSM:SSiON‐ ALC2/2017         1Deferred     ｀

ILIMITED 25042017
57 1HQ FIle             lRLA File            Lic No/Datさ1031666ё01616もfer   

‐
   |

101/80/050/00430/AM17/  :03/95/040/00318/AM17/  23 09 2016            Date:06062017

‐Decision:丁 he cornmittee noted that the firm's application has been senttO DEIT on 18 01 20171

1fOr eXamina‖ on and cOmments caseis deferred to o6 06 2017                  1

IParty Namei NEO       Meet Noノ Date:2/80-
,WHEELS LTD(FRMLY  ALC2/2017
KNOWN AS VERSATILE 25 04 2017
H.C.& ENG

58 HQ File RLA File Lic.No/Date:0310808070 Defer
':01/80/050/004271AM171 :03/95/040/0 O775tAM16t 26.09.2016 Date.06.06.2017
Decision: The Committee noted that the firm has not replied to the deficiency lraiseO by MSME)
sent to the firm on 05.04.2017 through email and decided to send final reminder to the firm to
furnish reply within 15 days of uploading of the minutes failing which the case will be rejected

15
‐: :I P∴ |:::fi '



without further notice with direction to the firm to pay

EODC. Case is deferred to 06.06.2017.
applicable custom dutY

ICase No.:4′25′80‐       Party Namei PREMIER  ‐Meet No′ Datei2/80-    Status:
|▲ lC,′
'016          1NDUSTRIAL         ALC2′

2017         ‐DeferredIALC2′2016          1NDUSTRIAL         ALC2′2017         ‐Deferred
l                 lCORPORAT10N LIMI丁 ED 125 04 2017         1          1

59 HQ File            l点 LA Flle           tlC No/Datei0310808076 Defer       
‐

101′80ノ050ノ 00564/AM17′   :03ノ 95ノ 040ノ 00934/AM16/  26 09 2016            Datei06 06 2017

1bも tiζioA:Th6 66品品1166h6tea thム ithe iF品's appllcalonり 9,peen sentto MSME on 10 03 20171ifor 
examination and comments. Case is deferred to 06'06 2017' 」

t- rbjse No.:&rg/8o: - -'-fp",ry M;;:TEcljMo--[vleet ttoloate:2lao -lsiatt!$ 
.---' -iI l;iL;;il;;"'"-- t'pEl.rhol pnrvnrE - \ntczrzott iDererred 

I

ll
ior trio rir" IRLA Fi6 - - - 

ilq@oite sSiooig2'8 ififd I

I l:01/80/oso/oo43g/AM17/ f,iilroib"orooo18/AM17 r ,zsoi.io\; 
-- 

lDate:06'06'2017 i

I ;*.- 
-- 

--------'-'*--'- ' - I

I rDecision: The coffiittee noteO grat tne firrnb application has been sent to MSME (Chemical) on 
i

1 ifi;;io'i"iJxamination and comments. Case'is deferred to 06.06.2017. i

1胃脇 P田
‐~~電
認 郡詰計
……
雅:癬
面び
~臨
:~~

N:′ :`ヽ lEEDOI Tn      lつ 民 ∩五 つ017
IALC2′2016          1DEVELOPMENT      ALC2′ 2017         1Deterrea

l                 lENGINEERS LTD     125 04 2017
1白 o1lЪ           I良 LA liさ  

…
       ILIも :山 6′ bムte1661o000036 0こ fel   ~

|:01/80ノ 050ノ 00605ノAM17/ 1:05/23/040ノ00296′AM17ノ  29 09 2016         Datei06 06 2017
-、             ―            ~三 二   1‐  :二  :ヽ  .^.^^法 ^´ _TA:^=′ スハ 」̂.lL ^8'バ ,,らバ4ち

1. lnformation in respect of Sl. No' 3, 4, 5 & 11 of Standard Deficiency Format, export I

２

３

４

product wise.
Quantity of export item in meters also in addition to its weight'

euantitLs of import items at Sl. No. 1 to 4 in meters also in addition to their weights.

euantities of import items at Sl. No. 5 to 10 in Nos. also in addition to their weights.

ICase is deferred to 06 06 2017.

I tHq F',te HL{ File lLic.No/Date:0410162326 | I

:01/80/050/oo428tAM17l'.041241040100106/AM17/ 29.09.2016

60 Decision: The Committee noted that the firm has not replied to the deficiency letter (raised- by

D;pp)'i;ii"r OLteO 31.01.2017 sent to them on 23.02.2017 and final reminder on 05.04.2017

through e-mail and decided to reject the case with direction to the firm to pay applicable custom

rduty with interest for EODC.
i

RA may take further necessary action accordingly'

~         為
  壺釧

~1
1席 耳 言 一     面 輌 萬

~… … …
下 匝

|  ICase No.:33′19′80‐      IParty Name:BGR ENERGY IMeetNo/Date:2/80-   iStatus:
1  lALC2′2016            SYSTEMS LIMITED:      ‐ALC2ノ2017         Reiected
i  l                                                125 04 2017

raised deficiency in the firm's application and dec† ded to send itto the fi「
m to furnish reply:―

・
ｒヽ
つ，
３
一
”
Ｊ
ヤ



‐                  tlMI丁 ED            25 04 2017                     1
641HQ F‖ e             lRLA File            lLic No/Date:0410162359 1Defer        l
l  ::01/80/050/00612/AM17ノ  |:04/24/040/00105/AM17/ 07 10 2016        1Date:060620171

Decision:The cornmittee noted that the firmis app‖ cal10n has been sentto DEIT on 10 03 20171
for examination and cornments case is deferred to o6 06 2017

.  ICase No.:50ノ
25ノ80‐     IParty Name:BOYSEN   Meet No/Date:2/80-    IStatus:      |

IALC2′2016           1NDIA PRIVAttE LIMITED ALC2/2017         1Deferred     l
125042017           .              |

651白 O Fi!さ           RLA li!6       ~  tに IN6,6ら1610546460bёラb6feF      I
I 101/80/050/00610/AM17/ 1:05ノ 23/040/00288/AM17/ 1310.2016      1Date:060620171
Decision:丁 he committee noted that the firm's applicatiOn has been sentto MsME on 10 03 20171
for examlna‖on and comments Caseis deferred to 06 06 2017                      1

1  lCase No.:34′ 19ノ80…     Party Name:丁 HERMAX  IMeet No/Date12/80¨    Status:      ‐
IALC2ノ2016           LttD,              IALC2/2017         Deferred     ‐

125042017           1              1

IHQ File IRLA File Lic No/Date:3110066368 Defer
661:01/80/050/00429/AM17/  131/83/040/00088/AM17/  18102016 Date:06062017

Decision: The committee noted that the firm's application has been sent to DHI on 13.12.2016 for
examination and comments and again firm's application sent to the DHI on 16.03.2017.

‐  ICase is deferred to o6 06 2017

Case No.:1′ 19′80‐

Case No.:52′ 25ノ80‐
ALC2′ 2016

IALC2′
2016

HQ FIle

Case No.:2ノ 19ノ80‐

ALC2ノ 2016

(Chemical) on

IParty Name:EXCELLENT Meet No/Datei2/80-    IStatus:      |
HI―CARE PRIVAttE     ALC2/2017         Deferred     .

Party Nameil丁 RON INDIA  ‐Meet No/Date:2/80-    IStatus:
PN/T LTD            ALC2ノ 2017        1Reiected

125042017           1
‐Lic.No/Datei0510400143 1

|

~‐

漁LA File
:01/80/050/00396/AM17/    :05/23/040/00373/AM16/    19102016
671bさti`10h:十 hさ ёommttさe hOted thら t ihさ lrm has nOt replied to the denciency letter(raiSed byl
l  lDIPP)letter dated 31 01 2017 sent to them on 23 02 2017 and final reminder on o5 04 20171

through e― ma‖ and decided to reiect the case wlh direclon to the lrm to pay applicable custom l

duty with interest for EODC

I  IRA may take further necessary aclon accordingly                              l

甜 認

釧 °MttA断

:腑

Lttι
~「

蘊 d

|  IHQ FIle             RLA File             Li61｀ 6/Date:05104001441 
‐~    :

:01/80/050/00397/AM17/    :05/23/040/00451/AM16/    19102016
68bも

`i`iOn:T百

6C6mmntee nOted thムt th6 1rm has nOt replied t6 the de1616hcy letiel(laisさ a by
lDIPP)ietter dated 31 01 2017 sent to them on 23 02 2017 and inal reminder on o5 04 20171
1thrOugh e― mall and decided to reieCt the case wtth direclon to the lrm to pay applicable custom i

duty with interestfor EODC

17
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Case No.:11′ 19ノ 80‐

ALC2ノ 2016

|

ILic.Noノ Date:05104001451

101′80/050/00406/AM17/    i05/23/040′ 00372/AM16ノ     19102016
69DさtisiOn:The Comttittee nOted that th6 11m has not replied to the denclency letter(raised by

l PIPP)に ter,atel l1 91 2p17,1吐 壇J電望T_?n23 02 2017 and inal reminder on 05 04 2017_:ムL」 :_^^■:^_`^`L^`:__`^ぃ
^、
,ハ AA::^^kiΔ ハ‖●|ハ ml

1需 濡 l「認 [翼寵8譜
b rtted he case耐 h dЮ ttOn b he ttm b pay ap口 taЫe cuttom l

:   |

|  IFRハ 甲 9y teド9 further,999SSa⊇

`aCtiOn accordingly.
‐Case No.:12ノ 19′ 80‐       Party Name:l丁 RON INDIA  Meet No/Date:2ノ 80-    IStatus:

IALC2′2016            1PVT LTD            IALC2ノ2017         1Reiected
l                        l                        125 04 2017           1         1
‐
HQ F‖ e                 RLA File                Lic No/Datei051 0400147
101/80ノ 050/00407/AM17ノ     105/23ノ 040/00287ノ AM16/    19102016           1         ,

701b`bi`iOA:fh6 ё6品品籠e6n616a thら t thも irtt has nOt replied to the deiciency letter(raiSed byl
Dlpp) tetter dated 31.01.2017 sent to them on 23.02.2017 and final reminder on 05.04.2017

through e-mail and decided to reject the case with direction to the firm to pay applicable custom

;duty with interest for EODC.

RA may take further necessary action accordingly.

ICase No.:26ノ 19ノ 80‐     IParty Namei           lMeet Noノ Datei2/80-    IStatus:        ‐

IALC2′2016          CARPASTREttCH INDIA ,ALC2/2017         ‐Deferred
l                   PRIVATE LIMI丁 ED     25 04 2017

71 1HQ File           ‐RLA File           tiC No/Date:3110066369 1Defer
101′80/050/00421/AM17/  :31/83′ 040/00096/AM17/ 1191o2016           1Date:06062017 1

b``isiOni tthe cOmmittee nOted that the lrm's applicaion has been sentto MSME(ChemiCal)OnDecision: The committee noted that the firm's application has been sent to MSME (Chemical) on

13.12.2016 for examination and comments. Case is deferred to 06 06.2017.

,Case No.:13r19/80- ,Party Name: TERUMO Meet No/Date.2/80- Status:
tALc2t2o16 lpeNpOl PRIVATE lntCZtZOlt lDeferred i

lAEc2r2016           111‖ :増liPRlVATE

″
開鸞 8ハⅢ7剛誦緻 |

Decision: The committee noted that the firm's application has been sent to MSME (Chemical) on
,13.12.2016 for examination and comments. Case is deferred to 06.06.20'17.

´

一

一

1専十■句

鶏
榊
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iRA may take further necessary action accordingly.

蕊i″
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Case No.:62ノ 25′80…
ALC2′ 2016

HQ FIle

[訓錦習長1蝋FDA I粧ち魁g孵
硼86 :器

ld
lVESSELS PVT LttD    125.042017         1

RLA FIle

Party Namei SPIROTECH.Meet No/Datei2/80-    Status:
HEAtt EXCHANGERS   ‐ALC2/2017         1Approved

74

Lic.NoノDate:3410042637 1Defer
:01/80/050/00622/AM17/  i34/24/040/00214/AM17/  .28102016 Date:06062017

Decision: The Committee noted that the firm has not replied to the deficiency (raised by DIPP)
sent to the firm on 05.04.2017 through email and decided to send final reminder to the firm to
furnish reply within 15 days of uploading of the minutes failing which the case will be rejected
without further notice with direction to the firm to pay applicable custom duty with interest for
EODC. Case is deferred to 06.06.2017.

Case No.:9′ 19ノ80¨

ALC2′ 2016

HQ File

PVT LTD

IRLA File

25042017

Lic No/Date:0510400325
|:01/80/050/00404/AM17ノ  |:05/24/040/00363/AM17/ 31102016        1

Dec:sion:The cOmmltee decided to ralfy the norms based upon the w百 tten comments of DIPP
lvide lD No 12/32/2017-丁 SVV/75 dated 28 04 2017 as underi―

‐       Advance Authorization mav be ratified as under on repeat basis as per firm′ s Advance

l       Authorization No.0510391912 dated ll.11.2014 ratified in Norms Committee Meeting

No. 9/80 dated 03/08/2015

1. Net weights of export items at Sl. No. 1 & 2 may be specified as 134640 Kgs. &
460300 Kgs. respectively.

: 2. lmport item at Sl. No. 1 shall be of relevant dia as contained in the export products
at Sl. No. 1 and its quantity may be allowed as 1.01 Kgs./Kg. content in the export
products at Sl. No. 1 as per SION C-1175.

r 3. lmport item at Sl. No. 2 shall be of relevant thickness as contained in the export
75 products at Sl. No. 1 and its quantity may be allowed as 1.02 Kgs./Kg. content in

, the export products at Sl. No. 1 as per SION C-1175.
' 4. lmport item at Sl. No. 3 shall be of relevant dia as contained in the export products
I at Sl. No. 1 and its quantity may be allowed as L.01 Kgs./Kg. content in the exportI products at Sl. No. 1.

5. lmport item at Sl. No. 4 shall be of relevant dia as contained in the export products
at Sl. No. 2 and its quantity may be allowed as 1.0L Kgs./Kg. content in the export

, products at Sl. No. 2 as per S|ON C-1175.
6. lmport item at Sl. No. 5 shall be of relevant thickness as contained in the export

, products at Sl. No. 2 and its quantity may be allowed as 1.02 Kgs./Kg. content in
the export products at Sl. No. 2 as per S|ON C-1175.

, 7. lmport item at Sl. No. 6 shall be of relevant dia as contained in the export products
I at Sl. No. 2 and its quantity may be allowed as 1.01 Kgs./Kg. content in the export
I products at Sl. No. 2.

i 8. lmport item at Sl. No. 7 shall be of relevant thickness as contained in the export
products at Sl. No. 2 and its quantity may be allowed as 1.02 Kgs./Kg. content in
the export products at Sl. No. 2 .

i

iRA may take further necessary action accordingly.

Party Namel RAGHU    ‐Meet No/Date:2/80-
VAMSI MACHINE TOOLS IALC2/2017

Status:
Deferred

76ほ霊魁:1:92引8●
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:  ‐                  IPRIVATE LIAlllTED      25 04 2017          1           1
1  1        _        |    ‐            | ‐     ‐―     - 1   ‐      1
1  1HQ File               ‐RLA F‖ e              lLic NoノDatei0910064352 1Defer        l
‐
   :01/80′ 050/00589/AM17/  :09/24ノ 040′00418/AM17/  107 11 2016            Date106 06 20171

1 1Decision:The Committee noted that the lrm has not replled to the delclency(raiSed by MSME)|

:  lsenttO the firm on 05 04.2017 through email and declded to send final renlinder to the firm tol

l lfurnish reply wlhin 15 days of uploading of the minutes falling which the case will be raectedl

l  lwithOut further notlce wlth direction to the firm to pay app‖ cable custom duty with †nterest for‐

|  IEODC Caseis deferred to 06 06 2017                                    ‐

脚 Pぽ
~W酬
淵TI囲鮮

L2/80-聯面
|~~Ⅶ

翻漁蕊扁話¬酬薦
面繭町
~~

771:01′ 80/050/00442/AM17ノ101′80/050/00442/AM17ノ     103/94/040′ 00712ノAM17/    10112U16           .         :

lb``i`10n:千 h666品品ltte6 166iaさ a161ム ify thさ h6rms based upon the w‖ ten comments of DEITI
ude UO No17(43)/2016-IPHW dated 17 04 2017

1RA may take further necessary aclon accordingly                        _                ‐

1.  lnformation in respect of SI No 3, 4, 5, 6, 8 & 9 0f Standard Deficiency Format,

export product v宙 se
2  1nformation in respect of SI No ll of Standard Deficiency Forrnat,forimportitems at

SI No 2&3

ICase ls deferred to 06 06 2017

群

‐撻

li:「

=:|` 
■l fl・:‐

“

:1ヽ )●●:1'′ )iCC`■
:■ 1ヽ

Case No.:44′ 19′ 80¨       ‐Party Name:ROBERTSHAW MeetNoノ Date12/80¨     Status:

‐  :ALC2′ 2016            1CONTROLS PRIVATE    IALC2/?91ェ          :Reiected i

1轟轟ふ五蕊瀞一臨 i儒一聯赫 目
178166`iζiOh:Th6 c6mmitt66 n6ted that the ll品 has nOt replied to the deiciency letter(raised by,

1器孔‖鼎』割::∬∬ r識棉」糧瑞trl♀:』:照∫朧悧ぽW馳品典‰鑑 |

|ギ
y面h lntertt br EODC              i
IRAinaytakefurtherneceSSaryactionaccordln911・                                         |

20

No.:51′ 25′80‐ Noノ Datei2/80-

The Committee noted that DIPP vide UO No 12/32ノ 2017-丁 SVV/79 dated 28ノ 04/2017

raised deficiency in the firm's application and decided to send it to the firm to furnish reply:-

ICase No.:28′ 25′80¨     Party Name:DILIGENT  ,Meet No/Dε
‐ALC2′2016          SCM SOLUT10NS     ALC2′ 2017

80                   PRIVATE LIMITED      25 04 2017

1儡刷λ5餅∞588/AⅢ 7 1し7品餅00422AM4 7楷牌撚
‐

    .   二 ‐ 1_  r― ・ ■ヽゞ           ~

)¨     Party Name:DILIGENT  IMeet No/Date:2ノ 80-

SCM SOLUT10NS     ALC2′2017
PRIVATE LIMITED      25 04 2017



Decision: The Committee noted that MSME vide lD Note No.30(5)/17-ME dated18.04.2017
lraised deficiency in the firm's application and decided to send it to the firm to furnish reply.

,Case is deferred to 06.06.2017.

81 HQ File RLA Fite Lic.No/Date:03108091g7 Defer
,:01/80/050/004431AM171 ::0319410401007141AM17 t ,22.11.2016 iDate:06.06.2017 :

oecislon: rne Committee noted that the firm's apptication hii be; s$t'io-DEii; 1Ci,.ii.i.ola,
for examlnation and comments. Case is deferred to 06.06.2017.

獅 I

ICase No.:48′ 19ノ80¨

IALC2′2016

|  ‐Case No.:45′ 19′80Ⅲ

I  IALC2ノ2016

1  lCase No.:63ノ 25ノ80‐

|  IALC2′2016
1 1

1 1HOlilさ

84

Party Name:APAR     IMeet No/Date:2/80-    IStatus:
INDUSttRIES LIMITED  IALC2/2017         1Deferred

125042017           1

Party Namei SIRIA IMPEX,Meet No/Date:2/80-
PVT LTD            ALC2/2017

25042017

Party Name:HANNING    IMeet No/Datei2/80-
MOTORS:ND:A P LTD    IALC2/2017

125042017

12鶴鶏:j::1,:/1話 ,1協ittj::鳥jll∴ 語璃,党|ま
ё由64b66633:[1::よ

:∴ :|

I  D``iti6h:十 hさ ё。品品1166n616a thら thム「8666,61 lhこ 11品 :ζ 占661i6ム16百 hらζЪきさh ib1 66さ hl

l鐸鞘♂彗農鶏鼻胤i¶層鯉rrざ:s曽[計
m md RA b bMad 4∞おda劇た洲Onゎ
s deferred to 06.062017                     1

i caξ
`雨

6:Й61ib′06:  Party NЬ品66百 良AL Ё白正

“

晶 1雨

“

batei,ご 61 
‐

stitiζ ~~|
|  :ALC2′2016          1ENGINEERING PRIVATE:ALC2/2017         1Deferred     l
l  l                  lLIヽ 41TED            25 04 2017         1           1
1   1                                                                       ‐               ｀

13拐脇59∞鋼ハⅢ71棚島900373A詰

'/計

漱青山“
鵡力
B:Llよ嵐詳|

1 0ささもおお:十hとё6品品itte6 A616a thら 1lhb i:品もど||おら16バ haも 666h`さ hi16 5良 b6614d6●グёlラ |

l ifOr examinalon and comments case is deferred to o6 06 2017                  1

RLA File Lic No/Date:34100427431
09122016           1|:01/80ノ050ノ00623/AM17/  1:34/24ノ040/00228rAM17ノ

Decision: The committee decided to ratiralfy the norrnorms on repeat basis based upon the
icomments Of DIPP vide UO No 12/32/2017-丁 SW/84 dated 28 04 2017 is as under:_

1. Quantities of import items at Sl. No. L to 15 & 21 may be allowed on net to net
basis with accountability clause.

2. Quantity of import item at sl. No. LG may be allowed as7g7g Kgs. as
1.01 Kgs./Kg. content in export item.

3. Quantityof importitematsl.No. !7may beallowed as22439 Kgs.as
1.05 Kgs./Kg. content in export item.

4. Quantity of import item at Sl. No. 18 may be allowed as applied for i.e. 9000 Kgs.
as 1.035 Kgs./Kg. content in export item.

5. Quantity of import item at sl. No. 19 may be allowed as 3570 Kgs. as
1.05 Kgs./Kg. content in export item.

6. Quantity of import item at sl. No. 20 may be allowed as 2730 Kgs. as
1.05 Kgs./Kg. content in export item.

21

may take further necessary action accordingly.



lё a二も 6ヽ.1612引80…    IPattyNamα KELⅥON IMeetNdrte:280-  BI鍛 拝:d  i
lALC2′2016          ilNDIA PVT LTD       IALC2ノ

2011
1うスハИつn47           1             1

Case No.:5r25,80- rParty Name: KELVION :Y.":llolD'te:2/80-

Iftrioi; rNDiA Ptrr LrD 
,;i1'^i'r11i

「
臨 鸞 臨 剛    |I l:01/uu/ucu/uuo lo/Arvr r r,*._ l'w.:l:' _='*.- - *_- -,'-- lon sheet ,;f *,e 

1l, i#;,*n, i6.; committe;oted il tne meeting tnai, iirm has not given calculat

I irequirement in nis appirc"tio" and decided to Jent to the firm to furnish reply:- 
i

I i'""-"-' - ,? -E^-^ri^a0ian onr{ el Nn h\ nf Raw 
I

I i .Technical Details ll in Appendix 4E of application and Sl' No' b) of Raw materials/ 
l

i i Consumaotes (B)''

_  ___    ●●  |｀ 1_′ ハ _■ ^^′ 0ハ      C`● ●‖●・

鰤 蔦蔦ァ1鱚話ⅢI輔控軍嘔轟
o"",","", ihe committee noted that Drpp vide UO No.12r32t2017-TSW85 dared 2810412017

has raised deficiency in the firm's apptic-ilon and decided to send it to the firm to furnish reply:-

85

I 1. lnformation in respect of sl. No. 3, 4, 11 & 12 of standard Deficiency Format':

i , componentwise' -.-^:^- /n a am -,rEA mm v Req mm\ for Plateri , componentwise' - - ,A ^ -- ., iitrn mm w Ro(
i I 2. Gross weight of 'l No. of blank dimension (0.6 mm x 450 mm x 899. Tln) fol P]?]:. 

i

i i '' ilti"' NT 100 has been inJicaieo as 2.830 Kgs. in the calculations and the same may I

「
………~ __L…

…    23042∝7   1   1- ‐―‐一…………………………―一―…L_―rrir l~tここ
=二
Aハ 6^ハ Iぃ^`^r~~~~~―

―一̈
|

||   :ど:こ‖1とごIIJttr萬じj・鳳T晶:LЪこ■9ル咆s         i
l  case ls deferred t0 06 06 2017

lcase is deferred to 06 06 2017.

Case No.:30/25/80- 'Party Name: AZAD 'Meet No/u'

ALC2I2O16 ENdINEERING PRIVATE 'ALC2I2O17

TLIMITED ,25'04 2017

: l,ffiRlAFit.- lii"Nc/D"t
げ

      

「

棚λ5900590ハM17曜       __―:01/80/050/00590/AM1/i "wtz+tv+
rsS tOecision: The Committed decided to ratify the nglms based upon the DHI written

, ;;;;noation rioe-u.o. no.rswB FN: 3(32)t2017 dated 24.03.2017 as under:

' ' The import item Stainless Steel Bar is allowed2.48 Kg/kg content in Export Productwith

, condition that weight of tne export froOuct to be taken 5s mentioned in Shipping Bill'

IApp

1 i,oirsoro5o/oo5e2/AM17/ l:0e/24l0aoro,oflfyll *!l-!:x!y -- ------;- -]-**--*-
irulo;;i;,"n,' -n" committed decideffi" ratify {h; norrns 

*uaJed 
upon the DHI written

Lrecommendation "io" 
u.o. No.TSWB FN: 3(32)/i017 dated 24 03-2017 as under:

I r n-^f .,a+ rrri*lrr l

1餞」躙器翌
=股
lI[lTI翌ビ上|

,  |

|1  丁he mpo■ lem師‖ess Sttd Ba t JbWed 274 Kヴ鷺:ll鼎富l蹴:螢刷讐‖ず
輛hl

´,■   ____ユ ー‐̂ JII^`● AR△ |う レ‐nぅc

嗣
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lRAmaytakefutthernecessaryaclon accOrdingly.        ~ ~~

Case No.:31′ 25ノ80…
ALC2′ 2016

Party Name PZAD Meet No/Date!2/80-     Status:
ENGINEERING PRIVAttE  ALC2/2017 iApproved
L!M!TED 2504.2017     1

l    i蕊蔦;~瓢話0479ハⅢ7戸Ⅵ靭薫F面画面
「

~~~

19理」濡黒誂d鵬網どミ。早雛隼計Ъ(∫旱‰1ソ:a退:TOお:旱;aぎ鵬ere DH面憤帥

The import item Stainless Steel Bar is allowed2.22 Kg/kg content in Export product Model
No.1BSDO13853P0020 with condition that weight oitnL export product to be taken as
mentioned in Shipping Biil.

RA may take further necessary action accordingly.

辱鱚
¨
甲慨

隔扁蕊語;;高品
「
賜漱源蕊話i

|  IDecision: The cOmmittee noted that DIPP vide UO No 12/32/2017-丁 SW/90 dated 28/04/2017

90 has raised denciency in the lrm's applica‖
on and decided to send n to the lrm to furnish reply:―

I 1. lnformation in respect of Sl. No. 3, 4,5 & 11
product wise.

of Standard Delciency Format,expo威
|

|

? Quantity of import item (Copper Tubes) in meters also in addition to its weight.3. Detailed calculations for the quantity of Copper Tubes (import item), sripported by.' length and number of copper tubes in the export product.

lCase is deferred to 06.06.2017.

ICase No.:20ノ 25ノ80¨     Pら威y Namさ :PANЁ LLI   Meet No/Datei2/80-   lStatis:    
‐

I  ALC2′2016          PuMPs&MoToRS    ALC2/2017         ‐Deferred
l  ‐                   PRIVATE LlnЛ ITED      25 04 2017         .            |

| IHQ File           lRLA IIle           lLi6 N6′ bate:o81011044ラ ID6fel       ‐

1lWilll:電蝋i砲 e‐静‖:l‖鮮Wi&棚:fZihさ
“面″漕星ll;7:ξ l

letter dated 14 03 2017 sent to the firm on o5 04 2017 through emall and decided tO send finall

reminder to the firm to furnish reply within 15 days Of uploading of the minutes fa‖
ing whlch the

l lCaSe will be tteCted wnhOut futther nouce wnh direclon to the lrm to pay ap口 taЫ e custOm dutyl

l lWtth interestfor EODC Case is deferred to o6 06 2017                       :

HQ FIle

Party Name:
1丁HYSSENKRUPP       IALC2ノ 2017
1NDUSTRIES iNDIA PVT   25 04 2017
1LttD                 I

RLA File

Meet No/Date:2/80-

Lic NoノDatei031081 0322
04012017

Status:
Approved

:01/80/050/00575/AM17/    :03/95/040/00757/AM17/

:::鴨 Jヽ践」T騨諦嵩態:」ら」驚皇諄
ハ辞mζ 6らζさ0し 66n tte

lRA may take further necessary aclon accordingly

written comments of DHI

92
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'Case No.:33/25/80- Party Name: BGR Meet No/Date:2/80- Status:

I lar c2t2o16 IENERGY sYsiervrs ALC2l2o17- 'Deferred

| le面 nderbheirmbttmsI濡
:路ま理

'品

私葛滉枯lt鷲祥話Iぶ
1問'L繭こg百こ品sわm duwl

case will be raected wlhOut f

, lwlhinterestfOrEODC Casetdeferredto06062017

remindertothefirmtofurnishreplywltnln-|coaySuluPlUclulllvvltIl9
case will be rejected witnout furtheinotic" *itn Oliection io the fi-rm to pay applicable custom duty

*itn int"t"tt tor f OOC. Case is deferred to 06 06 2017'

.Meet No′ Date12/80-

IALC2ノ2017
125042017

一
|

1c""", llorsal2sso- ip-rrtv N-ame, acn-- --irrrreet Nolo xe'zao- - -Smust - - - -i

inrczrzore if*il5J 
Su6ier'ns \*:ril111:, __,o*"""0 I

M17およ‖児]夕
:0410162668Bゴ

:、
9919171

辟騰灘‖醐驚l灘 |

0    1ハ L04′ 4υ :′           |~~‐
~~~~

I  DeciS10n::neし ommttlec Hυ LCu ul● L ul▼
‖i:‖ lluV i:―ヽ'― r¨ _― ―

さi、 Lil and decided to send final.
| lletter dated 14 03 2017 sent to the lrm on 05 04 2017 through
l le面 nder b he ttm b ttmもh tty tthn増 ,,IIIP旦 ?2119flP:」r踏,劇露1まlT」甘81

195

1. lnformation in resPect of Sl' No

wise

Status:
Deferred

3 of Standard Deficiency Format, , export product

8 & 9 of Standard Deficiency Format, for import i

i

of Standard Deficiency Format, for import items at I

i

lnformation in resPect of Sl. No' 6,

items at Sl. No. 11o22 & 29 to 38'

lnformation in respect of Sl. No' 11

Sl. No. 231o28.

ICase tdeた rred to 991":響 lI

２

　

　

３

¨ 繭
1生望空11___

~開
蠣戸

晟
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Party Name: BORG ‐Meet Noノ Datei2/80-

IALC2/2017
125042017

,oeciiion, ihe committee decided to ratify the norms based upon the recommendation of DHI on

,repeat basis as p"rnn-no.os1o3s3076,iri"o ogos.2013 ratified in NC Meeting No'07/80 dated

zs.oo.zot g.

,RR may take further necessary action accordingly



125042017
白0■ i6‐          良[A lilさ      ~    tibiN6′うちteio516461221 befel
101/80/050/00583/AM17/  105/23/040/00354/AM17/  10o12017            Datei06 06 2017

●6bi3161:十he ё6品品11leさ h61も0 1ALt blll vlaさ u6N61イ
'′

02/26イラ:十Sw/07aム t6d21′o4/261ブ
has raised denciency in the lrm's applicalon and decided to send n tO the lrm to fumish reply:―

1      1    1nfOrmat10n in respect of sl No 4,5&8 of Standard Deficiency Format,export
prOduct vvise

‐  2 COnd蘭 on of而pOrttemsaS Nof“
魚:酪‖卵1:製滉よ:ζWhdherrough∝l            machined and weights of“rough"a

Case is deferred to o6 06 2017

98

IMeet No/Date:2/80-

ALC2/2017
25042017

HQ File            RLA FIle           Llc No/Datei0510401222 1Defer
101/80/050/00584/AM17/  105/23/040/00364/AM17/  10012017           ‐Datei06 06 2017

1De衝

`お

hi tth6‐ё6品品ntささhotさa thLt由 ||‐↓お6o6Na4″ёO/2o17iSllV/9,aム 1さむりёb4た0イラ
lhas raised deficiency in the firm's app‖ cation and declded tO send it tO the firm to furnish reply:―

|   :: ど潔器冦P:IM::閣電∬星
|ず

∫ヽ15&8 of Standard Dendency Format,3(brasS BOdy)i e whetherrOugh Or machined

l        and Weights Of“ rough"and“ machined"brass bOdies

Case is deferred to o6 06 2017

ICase No.:25′ 25ノ80…
ALC2ノ 2016

Party Name:1丁RON
INDIA PN/T LTD

Party Name:
INDIA PV丁 |

FsttIF
Deferred

1雨豪蕉二
~

IDeferred

1. lnformation in respect of Sl. No. 4, 5 & 8 of Standard Deficiency Format, export
product wise1 2' Condition of import items at Sl. No. 2 & 15 (brass Bodies) i.e. whether rough ori machined ano weigrrts oi itrgn" and "machined,, brass bodies.I 3' Details of import itlm at Sl. N;. 16 and its specinc use in the export product.

lCase is deferred to 06.06.2017.

:き麦♪魔|:ぬ
2た工
   :詰菖龍ま1編」調十産ё白 ●さ&N″Dらは

'た

6_u五島よ
VT LttD  IALC2/2017         1c:Osed

125042017           1

10乱  ~ 薇面e lⅢ,1,漱1中赫″ёl‐101/80/050/00501/AM17/    :o9/24/040/00570ノ

『
柑::RefⅧ脹:∫響鳳1鰍驚億1::電,乱暑粍枕:眸al,:憶謄1,:
lrallCaoOn Of norms is nOt required The Commltee decided to c10se the case

lFttP,v望卜91Y,her necessary ac10n accOrdingly

1100

25

:s:on:The Commltee noted that billし
iaさ し6N`i4,732/2σ17‐TSVV/99 dated 28/04/2017

raised deficiency in the firm's application and decided to send ittO the firm tO furnish reply:‐



n^*r' Nram' No/Date:2/80- Status:
Case No.:6 4t25l8}- Party Name: HANNING Meet

r rALC2/2016 MOToRS l'ltl;iA p lro ,ALc2l2o17 Deferred

I i^---'--'- , i25'04'2017 i| 1ar-o'o''" i'- - tzs.oq.zoll I -l
i i*a * +iLA F,te- - [" r.rc,loatg341oo42855 iD"fer --,
i l,olggfuo !:y6ut^M17t i.tilr;&r,oo28e/AM17r liz otioi; 

- 
ioqggg,u,mli

I loecision: The co#mfioted that DIPP vide ub Bto4l2017 I

lror lnas raised oeticl-ncv',n tn" tir*, ,ppii""iion 
"no 

oecioed to .Eno it to the firm to furnish reply:- 
I

1 i 1. Detaits of import item at st. No. 12 andits specific use in export item' i

i 1 z. rnformation in respectot6r.'uo. rr otst"nd"ri'5"i[i.n"vFormatforimportitemsatl
i i sl.No. 12&18. i

1 1 ---r{ rn nA oA 2oi7 -- -i| 1c""" is defered to-9i 0j?017*

Status:

1~ё驀 6N&■512●80‐  P?威 yNI中lξま |111燒 :滉
bまと2/8` Stat暉   |
17         Deferred     l

ilil出 イ:u`ψ

′υV  
爵 諫 AUttCS c)LTD ALC22017    DeTerreQ

25042017    1  _ |

柵Ⅲ尾:蝋色聴ギ需量麟鳳雉(祠榊
?..ff':lT; JX:f,,"effi;rX:1i 'ffi'11".[;o to send rinar remindl' to tn" rirm to rurnrsh reprv

within 15 days of uptoading of the minut"tt"iting which the case will be rejected withoutfurther

notice with directio. ,Ii1.," ii6 io p"v appri"roie Zr.to, duty with interest for EoDc'

I Case is deferred to 06'06'2017

:孫
`正
      ~      | 7         1Deferred     ‐

I iCase is deferred to 06'06'2017'

'partv r.rame: rniznrn lMtglllq/D- e"ziao-

-i-'Jr"ic r lt\/urF:n ALC2I2017
.ぶ

"|「

,デ Y「
ED  鮎軍ろ3[■     __  L_ニ ニ_一ニニー~

1等 臨ν "‐ [詳鮮
鴇鏑 胤 雌 淵

『

…  DeferFd ‐
25042017          _

話11よ:申魔

'6引

o40イ03:::「

Ъ1997甲 7
乳1ま1:f鴛型:出鷹譜儒』襦i爺1都ζT7

1 1 l hbmtton m ЮSpea d tt Nc a Q 8&9d&andttd DJdency F∝
m工 expOn

i1 2酬 『 」臨 0面にms mttM SpeClflc usdn a"面
博m,

||' i 
' la AA ia )o17 - ----- - Ii 1C"." is deferred to 06'06'2017'

l--:*- . -,

l,'* #ffi];;;;ffim *"4 **ipp i"p,"*.ntatiu-n'eJe.t in ine meetins has raised

1 lo"ti"i"ncy in the firm,s apprication as unoer ano'oecided to send it to the firm to furnish reply:-

li
\ i ,,st. No. 3, 4, 5 & 11 of Standard Deficiency Format (Export product wise)".

1r

田

(〔 :(



」
case No.:4ot2st}o- party Name: THE Meet No/Da te:2tgo- status:ALc2l2016 TNDURE pw. LTD ALc2t2o17 Deferred

25.04.2017z9,v=.LW I I

;HQ File ,RLA Fite Lic.No/Date:0510401362 Defe, l: 
":01t801050/00600/AM17/ 

:O5l24lO4OlOO473tAM1Z t 20.01.2017 Date:06.06.2017
'106 Decision: The Committee noted that DIPP vide Uo No.12l32t2017-Isw/106 dated 2gto4t2o17

has raised deficiency in the firm's application and decided to send it to the firm to furnish reply- i

i I lnformation in respect of Sl. No. 8 & 9 of Standard Deficiency Format,i 2. Details of manufacturing activities on import items (Air Oryeri;, if any.

_ ic"".: f g"l?,,!:J to 06.06.2017.

IParty Namei EBNl― PAPS丁  
‐
Meet No/Date:2/80-

INDIA PRIVAttE LIMi丁 ED  ALC2/2017
25042017

IHQ F‖ e                RLA File               Lic No/Datei0410162743
101/80/050/00597/AM17ノ     ー:o4/24/040/00183/AM17/    124012017           .         |

|::需 『ヽ |:/::沈 ,キ諦 需 鳳 虜 曳 需 身
品 ご6aSed up6n砧 6輛綺長品 さ6品品6h應 6「 DIP戸 |

D17 is as underi―                           |

1    1 `UOM"ofimpOrt lem at SI No 38 may be corrected as“Number'           |

1  2冊 Fw罵 諸 品l;tl児∬
as No lb36&38maybedbwedonnabndbagsl

1      3  Quantity ofimport tem at sl No 37 may be a‖ Owed as l ol Kgs/Kg cOntent in‐
l         export item

RA may take further necessary action accordingly

Party Namei CEE DEE    Meet N6′ bら 161う′66L
∨ACUUM EQUIPMENT PV丁 IALC2/2017

1107

ICase No.:37ノ
25ノ80‐

IALC2′2016

猛霊以:1132引
8い

1聯踊edlLTD .25042017

l:01/80/050/oos73/AM17/ i iTt'&)'iqorco2lsnrll izs.o1.zo1r I I

108lDecis.on: The-comrattAe decrded to r;iry ihe-.ord6r#i6;n;***-;offie,tJor orif I

Ⅳide UO No 12/32/2017-TSW/108 dated 28 04 2017 L as under‐

:      Advance Authorization may be ratified as per(3N-4 for Engineering products.
|

RA may take funher necessary aclon accOrdingly.

Gase No.:39l2sl$o- party Name: DEE Meet No/Date:2/g0- status:;4LC212016 DEVELOpMENT ALC2/2oli 6eterredr109r ENGINEERS LTD. 25.04.2017

lg.tg _ RLA File Lic.No/Date:0510401415 Defer
::otp.lol050/00599/AM17/ :O5t23tO4OtOO4s3tAM17t ',30.01.2017 io"ie,oo.oo. 2017 i

27

IHQ File

101/80/050/00503/AM17/

;ision: The Committee noted that RLA Hyderabad informed that the Authorisation was issued
the basis of Approved Norms/ALC Norms issued by DGFT, New Delhi and hence the
'ication of norms is not required. The committee decided to close the case.

may take further necessary action accordingly.
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脇鵬1鶏7賜昴
撻鱗 織墾
I榔
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悧
i婁癬沃 盟ゝ慟抽驀
1器』器TttfR淵

『
LF鵠ほ淋 品鵠ξ

嘔
ギ尾品‖品ぷ■品 醸o фJhel

|

lcase
I

lnn r"y take further n"c

Case No.:12 l25t8L- Party Name: RIDDHI Meet No/Date:2/80- Status:

etczrzors srDDHr rr,roudi[ies ll"or^!,7211, ,Dererred25.04.201( 
,

RlArite.Lic.No/Date:3110066568lDefer
[?5J[.0^ os72tAM17t ,sirasroaorool3l/AM17/ tr.or zott Date:06 06'2017

11 Decision: The Committee noted thatthe firm has not replied to the deficiency (raised by DIPP)

sentto the firm on oi.6-+:017 through 
"rnril "no 

decided to send final reminderto the firm to

rfurnish repry within 1s days of uproadirlj of tn" minutes fairing which the case witl be rejected

without further notice with directio. ,o lHJi'r, ,""prv ,ppiicaite custom duty with interest for

1

J

11  ・ 、
「 `

諄 1:、ヤltヽ ∵`お
じ
・ ・ `'"｀

:Ul′ Oυ′υυυ′VVυ OV′ ′ =`● :''' ●~

Э16a thallhさ 11品 'ζ app116ムloA has b66n sentt6 bЁ
I十 On 15 03 2017

1  ib``iζ ion:The commitee n(
|   lfOr examination and cOmmentS Case iS deferred to 06 06 2017

28

11湿 :ヽi181五
らr86…
    1:11脚

よM MAOしA IMさ et No/Datα 2/80‐
LOGIES LTD  IALC2ノ2017

125042017
二1 l r._              1111ヽ ∩′hniム16`464C

柁嶋記鬼59∞:18法i171協温創∞開ハⅢ″tW朋
'国

Иu4側ぢ:806∞2o
l       l:__J^_ ^`■ 卜̂ firm'c ti:ム c .arlier sent to DIPP l

II1111‖fI‖常
「
鮮
11!毯:11蠣よ[il:[L‖嚇

精魔型
el淵
‖ξl∫『:N濯

tion and comments

No/Date12′ 80¨

K plt:tcp-qut

Case is deferred to 06 06 2017

Name:TERUMO

7



10.03.2017 fbr examinatiOn and cOmrnents.

ICase No.:11ノ 25′80‐

IALC2ノ2016

115 HQ日燈       ‐RLA liに       ~由 61N6′bち tも:054o461506bさ161~   |
101/80/050/00571/AM17/ .:05/23/040/00524/AM17/ 03 02 2017        1Datei06 06.20171

Decision:丁he Commitee noted thatthe lrm's applicalon has been sentto DEIT 6h 46ibb 26171
for examination and comrnents Case is deferred to o6 06 2017

Case No.:19′ 25′80‐    Party Name:ISGEё     lMeet N6/DLte:2/801   1Statdも 1      1
1ALC2′2016         1HEAVY ENGINEERING IALC2/2017         1Deferred     ‐
I                  LIMI丁 ED            25 04 2017         1           :

IHQ File           lRLA FIle          tic No/Datei0510401501 1bさ |さ「      |i   101/80/050/00579/AM17/ 105/23/040/00526/AM17/ 103 02 2017           1Date:060620171

116 Decision:丁 he Committee noted that the nrm has not replied to the denciency(あ
iζさaら,blll)

.  |letter dated 14 03 2017 sentto the lrm on o5 04 2017 through emall and decided to send fina:|

lreminder to the nrm tO furnish reply within 15 days Of uploading of the minutes falling which the
case will be relected wlhout further no‖ ce wlh direclon to the lrm to pay applicable custom duty

,  with interest for EODC

iCaSe is deferred to o6 06 2017

雨

一 ~~匿

爾7画
面~F器ld lPatty Name:AKSH

iOPTIFIBRE LTD

Case No.:42ノ 25′80¨
IALC2′2016

IPany Name:DEE     籠万3こ t NoノDate:2ノ 80‐

:01/80/050/00581/AM17/  :05/23/040/00501/AM17/  06022017

1   1Decision:The cOmmittee noted that the firm's app‖ catiOn has been sent
for examination and comments case is deferred to o6 06 2017

IDEVELOPMENT
ENGINEERS LTD

RLA File

Party Namei MARU丁
|

HYDRAULICS PVT LttD

MANNUAL CASES

IALC2/2017
25042017

1Llc No/Date:0510401523

ま

IStatus:
:Deferred

Defer
‐Date:0606.2017

to DHl on 15 03 2017

1Status:

,Deferred

S No 26

HQF No 01/80/162/00101/AM15/DESI
Meeting No 02/18 RLA,No 07/24/040/00187/AM09 0710059077

dt13 08 2008Date:25.042017 Request for fixation of norms.

Decision: The Commin.
MSME on 03'08.2015 followed by reminder on 08.01.2016 for examination and comments.
Case is deferred to o6 06 2017



No 01′ 80′ 050/00394/AM12′ DESI
case Ro A/R-157 3110051726

dt07 12 2011

…

22183′
AM12

Date1 25 04 2017 艤 b DⅢ On
DecisiOn:The COmmitee nOted that the

Case is deferred to 06.06 2017'
06.04.2017 for examination and comments'

HQF No01/80′ 050′ 00118′AM16′匹 Sl
case No AIR-163 0510394521

dt10 06 2015
頁百可下雨雨葛蔭葡5覆D2296/AM16
RequestfO「 11210n Of nOrms

Date1 25 04 2017
モiき志百扁ら1■151〒17ζ

,モ[FrrrI予
罰38「δΣステ「2575「F5`been sent to

,i.-oizorcfor comments. Case is deferred to 06 06 2017'

HQF No 01′ 80′050′00126′AM16′DESIM′s B10-

TECH ViSiOn

Care PVti Ltd,

Ahmedabad

case No AIR-164 0810135195

dt06 05 2015
頁百可不正蔵麗π西雨西]100023′ AM16

nequast tor revision of norms
Date1 25 04 2017

noted that the firm'S request dated 02 01 2016 has been sent toDecision: The comml[tee neter

ii.oizorc to, 
"rmments 

case is deferred to 06 06'2017'

ヽ
，

―
…

ヽ
い
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S No 30

Case No A/R-32 M/s. Larsen &
Toubro Limited,
Mumbai

HQF No 01/80/050/00351′ AM16/DESI Lic No &date
Meelng No 02/18 RLA,No 03/95/050/00249/AM16 0310798796

dt10 09 2015Date1 25 04 2017 Request for revision of norms

Si No Revised description Net empty
weioht

1 First Reactor Module l&2

(1212-R-101&1212-R-201)
1/V th spares and accessories

1112 MT

Second Reactor Module l&2

(1212-R-102&1212-R-202)
Third Reactor Module l&2

(1212-R-103&1212-R-203)
Fourth Reacto「 Module l&2
(1212‐ R-104&1212-R-204)
With spares and accessor es

5256 MT

２

３

４ lrnportitems at SI No l &2 sha‖ be of relevant grade and thickness as contained in the

Decision: The committee de
UO No.1213212017-TSW31-AlR dated 2g.O4.ZO1l is as under:-

1. Description and weights of export items at Sl. No. 1 & 2 may be revised as under:

Words "30- 70 mm Thick" may be suffixed witn @
words "above 70 mm Thick" may be suffixed with the descriptions oi import item at sr. No. 2.

export products
5   Quan‖ ‖es ofimport tems at SI No l &2 may be a‖ Owed as 40940 Kgs &285285 Kgs
respectively as 1 05 Kgs/Kg contentin the export prOducts as clalrned by the firm

6  Quanttty of mpOrt tem at SI No 3 may be a‖ owed as l10 Nos(53000 Kgs)。 n netto net
basis with accountab‖ ity clause

7  Quanlty ofimport tem at SI No 4 may be a‖ 。wed as 538 Nos(4828 922 MT)on nettO net
basis with accountabi‖ ty clause&選
i聾!‖1騨椰観滲:路詰曝電∬勝l品どⅧ鮮肩l器

Ю Q価 ″
濶
認Rttl鮒 :崎 ∬ 譴闇1躙 喫 響 磁

“
“

υ 和→
…
b耐

RA may take further necessary acJon accordingly

S No 31

Case No A/R-54 M/s. Dee
Development
Engineers Ltd.,
Faridabad

HQF No 01/80/050/00792/AM08/DESI Lic No &date
Meeing No 02/18 RLA,No 05/24/040′00238/AM07 0510205473

dt27 06 2007Date1 25 04 2017 Request for ratification of norms

Decision: The Committee OeciOea
with all relevant documents. Case is deferred to 06.06.20.17.

M/s. Motherson
Sumi Systems
Ltd., New Delhi

HQF. No.01 /80/050/00386/AM 1 6/DES. I

RA F No05/24/040/00382ノ AM16 0510396342
dt16 11 2015Date1 25 04 2017 Request for fixation of norms

Decision:The Comm ttee noted that the lrm s request dated 25 05 2016 has been sent to MSME

Chemicaり on 16 09 2016 for comments  Case is deferred to 06 06 2017

S No 32

●サ



′AM16′DES.lM/s Diligent SCM
Solutions Private
Limited,
Secunderabad, AP.

case No ArR-137

o910062161
dt10 06 2015

RLA No.09ノ24/040/00129ノAM16
Mee‖ ng No 02′18

RequestfOr lx
Datei 25.04.2017

RA may take further necessary action

:[Ittf:‖ fキ1送ti弄而洋話鷺1翼百百百西百西可志¬反百Fi01J二|万                               f MSME
videlD Note No TL-13024/77/2016-MMM&A― DCMSME dated 17 03 2017

F No 01/80′050/00055/AM16/DESIGse tto.-ase no. fJR -'176
1710006064
dt.11032015

RLA No 17′ 24ノ040ノ00204/AM15
Meeung No 02ノ 18

R e q u esmr-ratif i cati o n of n o rm s'
Datei 25 04 2017

m磁eま話ed t面可再Ⅲギ煎町77酉頭FTttT璽膏薫P42017
has raiSed defiCiency† n the firm's application and deCided tO Send lttO the firm to furnish reply:―

weight of components to be manufactured out of imported raw materials at sl' No' 1 & 2

,tnii*itn tne Orawing of the componentsvith their dimensions'

Basis/justification tJr-"oniu.piion ot O eb mliers, O'49 meters and 0'49 meters of

lnconet 625 bars t i*p"rtlG"is "t 
Sf. f'fo. r a Zl in export items at Sl' No' 1' 2 & 3

respectively ,rpportlJ 
'Uy- 

iize of component to be manufactured ( drawings of

components to be submitted) 
'

Justification for claimed wastage of 0.08-meters, 0.'10 meters &' o'09 meters for import

items at St. No. 1 &2i; 
"rpoft 

items at Sl. No. 1, 2 & 3 respectively'

Case ls deferr

Lic. No. and date
じase No ArR-14 0310640468

Date 05 07 2011
@/AM12
F6uest--Er lmendment in

tr.rteeting No.02/18

Datei 25 04 2017

酬 bDⅢ m

"Ю
4矧 7 br

M′sL&丁‐MHPS
Turbine
GeneratOrs
Private Limited,

0310620641
Date 10 03 2011

040′00926/AMll

nequestEr re-ratttbation of norms'
Datei 25 04 2017

耐sd

DHl dated 24 04 2017 is as under:―

① 牌習譜f鳥綸』:(1:福喝7:畔i‖踪:ξ糧iド糧:::::占ツも48胴りL
Attached.

00 断Rど:R羅♀牌承ltti籠緊麗鉛漁樹践織ξ♀詣¶ξl患1:lldabd
2104.201 7 is attached



S.No.37
Case No.A/R-16 M/s Thermal

Systems
(Hyderabad) P.
Ltd., Andhra
Pradesh

F No 01.80050/00313/AM14/DESI Lic.No and date
Meeting No 02ノ 18 RLA No.09/24/040ノ 00246/AM14 0910057354

dt 26 08.2013Dated:2504.2017 Request for ratification of norms

Decision: The Committee noted tha
20.04.2017 for examination and cgmments. case is deferred to 06.06.2017.

S.No.38
Case No AIR-17 M/s PRI」 AI

HEAT
EXCHANGERS
PVT LttD,
MUMBAI

F.No.01/80/050ノ 00034/AM14/DES: Lic. No. and date
Meeting No 02/18 RLA No 03ノ95/040/00888ノAM13 0310724586

Date 19 o2.2013Datedi 25 04 2017 Request re-open and modification
of norms.

Decision: The committee decide
DIPP vide Uo No.1213212012-Tswt17-A/R dated 28.04.2017 isas under:-

1' Keeping in view that import of Copper tubes (import item at Sl. No.1) was made prior to
ratification of Norms by the Norms Committee and therefore, it is not possible to amend its
description in import documents as per the decision of Norms Committee, for the purpose
of redemption, description of import item at Sl. No. 1 may be restored as per original
Advance Authorization.

RA may take further necessary action accordingly.

S No39
Case No.AIR-18 M/s KINECO

PRIVATE
LIMITED,
GOA

HQF.No.01/80/050ノ00133/AMllノ DES.| Lic. No. and date
Meeting No.02ノ 18 RLA F No.17/24/040/00028ノAM10

RLA F,No 17/24/040/00017/AMll
RLA F.No 17/24ノ 040ノ00055ノAM10
RLA F No17ノ 24ノ040/00008ノAMll
RLA F No.17/24ノ 040/00004/AMll

i)1710002815
date 08 10.2009
ii)1710003514
date 30.09.2010
1il)1710003301

date 28.042010
iv)1710003421
date 27 07.2010
v)1710003338
date 21 05.2010

Dated:25.04.2017 Request for fixation / modification /
amendment of norms.

Decision: The C
20.04.2017 for examination and comments. case is deferred to 06.06.2017.
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Ministry Of Heavy lndustries&Public Enterprises

Department Of Heavy lndustry
TSW(B)Sec●on

Sub」 ect:ApplicatiOn Of M/s ISGEC Ltd for ratification of nOrms of
AA no 0510392239 dt o2-12-14

3だ
~L:『

Ll]yg曹盤
y∫
ti』l牌品:臨電::‖1::′断『群i∬recommends the fo‖ Ow:ng.

ExpOrt
630 Ton Mechanical press- 1 Number

The above issues with the approval of IA(KKT).

DGFT,F「DO.DES‐ 1)
Deptt.OF HI′ uo No3(38)/15-丁SW(B)

I

fl,t;'l-

m

SI.No. Item

descriptiOn. Quantity as per si no 2 of
Raw Materia1 0f sloN C‐ 1647

1 Non alloy
Steel plates

B.C Nayak
Development Officer

19-04-17

価

絆

―ζ々 ″
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Department of Industrial Policy & Promotion
(rsw)

NCMeetingdated2,t04t20l1-CaseNo.l7t27l80(M/sDynamaticTechnologies
Limited) (Advance Authorization No. 0710107705 dated 25'02'2015)

Firm may be asked to submit the following details:

l. Information in respect of Sl' No' 3, 4' 5' 6' 8' 9 & 11 of Standard Deficiency

Format, exPort Product wise'

2.FornetweightofcomponentstobemanufacturedfromimportitemsatSl.No.l
to 36 & t+Oldetails of components with net weights thereof may be indicated'

Norms committee maY take a view

Norms Committee I
E)IPP No.12/32/2017-TSW/7  dated  28/04/2017

多 一言晟 lhた
(So Ko Jain)

Development OfflCer

´

ヽ
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Department of Industrial Policy & Promotion

(rsw)

NC Meeting dated z;l04t20l7 - Case No. 2/25180 (M/s Lyophilization Systems India
private t imlteA; (Advance Authorization No. 0910061713 dated 17.03.2015)

Advance Authorization may be ratified as per GN-4 for Engineering products.

Norms committee may take a view
才
ち |ユ lL。,x

(S.K.Jain)
Development Officer

Norms Committee I
DIPP No. 1213212017-T5W/9 dated 2810412017

-34-



Department of Industrial Poticy & Promotion
(rsw)

NC Meeting dated zst04t20l7 - Case No. 46t3t80 (M/s Dynamatic Technologies

Limited) (Advance Authorization No. 0710107930 dated 25.03.2015)

Firm may be asked to submit the following details:

1. Information in respect of Sl. No. 3, 4,5,6,8,9 & 11 of Standard Deficiency

Format, exPort Product wise.

2. Details of i-po.t item at Sl. No. 56 , its specific use in the export product and

basis for its quantitY.

3. For net weigirt of components to be manufactured from import items at Sl. No. 1

to 44,details of components with net weights thereof may be indicated.

Norms committee maY take a view
v':-- --- -L-\21--1 L.,?_

(S.K.Jain)
Development Officer

Norms Committee I
DIPP No. 12132/2017-TSW/12 dated 2810412017
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-r*1qfu')Department of Industrial Poticy & Promotion
(rsw)

NC Meeting dated 25t0412017 - case No. 57125180 (M/s Dynamatic Technologies

Limited) (Advance Authorization No. 0710108017 dated 15.04.2015)

Firm may be asked to submit the following details:

1. Information in respect of Sl. No. 3, 4,5,6,8, g &, 11 of Standard Deficiency

Format, exPort Product wise'

2. Specific use oi import items at Sl. No. 216 to 219 in the export products and

basis for their quantities.

3. For net weight of components to be manufactured from import items at Sl' No' I

to 39, detaili of components with net weights thereof may be indicated'

Norms committee maY take a view
'/ --- -=:=-

-? 1--Yl a-t1?-t 
L-

(S.K.Jain)
Development Officer

Norms Committee I
DIPP No. 12132/2017-TSW/15 dated 2810412017

´ζ4-



へ                TL-12024/32/2017‐ GC and F¨DCPISⅣIE・20
0/o THE DEVELOPMENT COMMISSIONER(MSME)

(CHEMICAL DIVISION)

7th floor,A Wing,Nillllan Bhawan,

D謂蝋 辮
OFFICE MEMORANDOⅣl

SubieCt:Ratification of the norrns in respect of advance authorization 0810138716

liV2誰蹴酬&0器::1:d井留2∫ '::悧よ」冒lT解乱ダ露1
!)Obtained by M′s Bio‐Tech Vision Care Pvt.Ltd.

Director General of Foreign Trade(DGF丁 )may refer to Ls O.M No.

01/80ノ50/419/AM17ノ DES-1/782,  O.M  No. 01ノ 80ノ50ノ434/AR/117ノ DES-1/803 dated

13.12.2016,  and  O.M  No. 01/80/50ノ 570/AM17/DES-1/1079  &  0.M  No.

01ノ80/50/569ノAM17ノDES-1/1080 dated 9.3.2017 fon″arding advance authorization No.

0810138716 dated 22.09.2016, 0810138599 dated 2.09.2016, 0810135737 dated

24.07.2015 and 0810135907 dated 21.08.2015 respectively issued to Mノ s Bio―丁ech

Vision Care Pvt.Ltd.for ratiflcation of norrns.

The applications of A/1/s Blo― Tech Vislon Care Pvt.Ltd.has been exarnined forthe

export of HYDROPHOBIC ACRYLIC FOLDABLE INttRAOCULAR LENS IN

PRELOADED DELIVERY SYSttEM.ltis obseⅣ ed that a‖ the quanttties of import and

export in the applications of Advance Authorisation under reference are in Numbers.
\--
Hence, net

wastage. 
.

Foreign Trade Development Officer,
Ministry of Commerce & lndustry,
Directorate General of Foreign Trade,
(DES-I Section), Room No.404
Udyog Bhavan,
Nerv Delhi

to net quantity in Numbers terms is recomrnended under GN4 with N‖

This issues with the approval of Competent Authority.

Director(Chemical)

知

γ`

-39-
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Government of lndia
Ministry of Micro Small & Medium Enterprises

Office of the Development Commissioner
Mechanical Division

30(6y17-ME

Subject: AA no 0910063870 dated29.06.16 in respect of I\{/s Diligent SCM Solutions
P\4 Ltd.

The following needs to be clarified:-

Weight of per unit export product.

Detailed calculation as to how the quantity of raw material proposed for import has been

arrived at, including the net weight of components to be manufactured out of these

imported materials, wastages claimed at each stage of manufacturing with complete
justification and supported by documentary evidence/drawing.

This issues with the approval of Director (ME)

:津
itlh

(K.S.Sodhi)
AD(ME)

NCl,DGFT Udvog Bhawan New Delhi

ID note no 30(6)/17-ME dated 18.04.17

_/(e_

ヽ
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Departlnent of Heavy lndustry

DGFT Ref:01/80/50/402′ 591′ 604/AM17/DES― |

Sub:Ratification of AAs issued to Azad Engineering′ Hyderabad

import

This has the aPProval of JS

Dy DGF丁 ′DES― |

丁SVVB FN:3(31)/2017 dated 24/3/2017

―身′″

響 叫

l0olo

ｇ
／

*'tnt'alt l"',--

輛
♭

AA No Item Quantity recommended

1

9100639絆  ′5γ Stainless Steel bar N- 1.93 Ke/Ke content in Export product

groooggj5 \./ \0 Stainless Steel bar !/ 2.36 Kg/Kg contentin Export product
910064534 Stainless Steel bar ./ 2.22 Ke/Ke content in Export product

I)Wo-
' 1t<.K.tiwari)

lndustrial Adviser

|がい '

9鋤 l?゛わ

DGFT Ref: Ratification of AAs issued to Azad Engineering, Hyderabad

FN:3(31)/2017丁 SWB
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Department of Heavy Industry

DGFT Ref: 1L/Bo/ sO/ 603,609/4M 1 t /DES_I

DGFT Ref: Ratification of AAs issued to Azad Engineering, Hyderabad

Export Product: Turbine blades L1

lmport

This has the approval of JS

Dy DGF丁 ′DES‐ |

TSυVB FN:3(35)/2017 dated 27/3/2017

ε
ヾ
ツ
　
　
魔剌
雰

ふ
ん
／
，メ
凛罫

夕

W"6( a^l'l,-

守例・
ト

AA No Item
910063933  1ゥ Iゝa!nless steel bar  / 2.58 Kg/Kf content in Export product910063936 9t statntess Steel bar 1.91 Kg/豫 content in Export product .

K.K.Tiwari)

一 qZ一
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Departllllent of lndustrial PoliCy“ &PromOtiOn

(TSW)

温漁雷臨胤1爺鮮(:::ittfぶξ∬
/16/80餌たSham Pumps cn“→Lm前 eの
ted 30.08.2016)

Infonnation subnlitted by the flnn vide thcir letter No.SPIL/SION/4985 dated

06/03/2017 has been pcruscd and they may be askcd to submitthe folloWing inforlnation:

1. Net weights of both the export items at sl. No.6 (Submersible motor 3'0

Hp) & 7 (Submersible moior 4.0 HP) has been indicated as 1l'516 Kgs'

which does not appear to be correct as the net weight of different inputs

increases with inc;;ase in Hp of motors. It may be clarified and correct

weights maY be indicated.

2. In the material balancing statement giving weights of imported and

indigenous inputs ( Annexire-A to G) , net weights of inputs is not as per

the requirements oi inputs in the export items. For example, net & g19:s

weightofCRNGOElectricalsteelinexportitem.{s-t.No.6(Submersible
motor 3.0 fffj 

-nave 
been indicated as 1.048 Kgs. and 2aA- Kgs

respectively(Annexure-F) as against requirement of 3.144 Kgs,' & 7'86 Kgs'

in Annexure-I.
3.Materialbalancingstatements(Annexure-AtoG)maytherefore,be

suitably .o....t.d fnd correct weights of export items may be indicated'

ン
岳薄耳l卜 ,.

Norms committee maY take a view

Norms Committee I
ffi-Tsw/38 dated 2810412017

(S.K.Jain)
Development Officer

― ■3-

へ
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Department of Industrial Policy & Promotion I

(rsw)

NC Meeting dated 25104t2017 - Case No. 18/16/80 (llUs Shakti Pumps (India)Ltd.)

(Advance Authorization No. 0610004986 dated 30.08.2016)

Firm may be asked to submit the following details:

1. Information in respect of Sl. No. 3, 4, 5, ll & 12 of Standard Deficiency

Format, exPort Product wise.
2. Quantity of export item in Nos. also in addition to its weight.

Norms committee may take a view

才
柿 1し ,二

(S.Ko Jain)
Development Offlcer

Norms Committee I
E)IPP No.12/32/2017-TSW/39  dated  28/04/2017

-4″″
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DepartIIlent of lndustrial Policyど &Promotion

(TSW)

NC Meeting dated 25t04t2017 - Case No. 19116/80 (M/s Shakti Pumps (India) Limited)
(Advance Authorization No. 5610004984 dated 30.08.2016)

Advance Authorisation may be ratified as under:

l. Net weights of 10.885 MT, 12.095 MT, 16.10 MT, 2.4}'{T,8.34MT & 12

MT may be specified with the quantities of export products at Sl. No. I to 6

respectively.
2. Word "Relevant" may be prefixed with the descriptions of import items at

Sl. No. 1 to 5.

3. Quantity of import item at Sl. No. I may be allowed as 5138 Kgs. as

1.05 Kgs./ Kg. content in export items .

4. Quantity of import item at Sl. No. 2 may be allowed as 350.4 Kgs. as

1.074 Kgs./ Kg. content in export items after l/3'o recovery from scrap.

5. Quantities of import item at Sl. No. 3 & 4 may be allowed as applied for
i.e.39785.50 Kgs. &7208.14 Kgs. respectively as per SION C-1519.

6. Quantity of import item at Sl. No. 5 may be allowed as 1091.6 Kgs. as

I .16 Kgs./ Kg. content in export items after 20 Yo recovery from scrap.

7. Description of import item at Sl. No. 6 may be corrected as "Rubber Cable

1Cx1.5 Sq.mm" and its quantity may be allowed as applied for 5945 Meters

on net to net basis.
8. Import items at Sl. Nos. 7 to 12 may be allowed on net to net basis with

accountabi lity clause.
g. Quantity of import item at Sl. No. 13 may be allowed on net to net basis as

claimed by the firm.

―´

一
レ タ l・Ч I、フ トNorms committee may take a view

Norms Colrlmittee I

DIPP No.12/32/2017-TSW/40  dated  28/04/2017

(S.K.Jain)
Development Officer

″4(´
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(S.Ko Jain)

Department of Industrial Policy & Promotion
(rsw)

NC Meeting dated 25t04t2017 - Case No. 16/19/80 (M/s Larsen & Toubro Limited)

(Advance Authorization No. 0310807586 dated 02.09.2016)

Advance Authorization may be ratified as under:

l. Net Empty weight of export items at Sl. No. 1,2 &, 3 may be specified as

1530 MT, 1248 MT & 612 MT respectively.
2. Import items at Sl. Nos. I & 2 shall be of relevant grade and thickness as

contained in the exPort Products.
3. Quantity of import item at Sl. No. I may be allowed as 671463 Kgs. as

l-.2g6Kgs./Kg. ctntent in the export items aftei taking 1/3'd recovery from scrap.

4. Quantity of import item at Sl. No. 2 may be allowed as 2097567 Kgs. as

1.05 Kgs./Kg. content in the export items.

5. Quantity of import item at Sl. No. 3 may be allowed as under on net to net basis:

Forged Shell: 12 Nos. (807170 Kgs.)
PTC: 28 Nos.(S568 Kgs.)

6. Quantities of import items at Sl. No. 4, 5 & 6 (welding consumables) may be

allowed as applied for i.e. 125869 Kgs., 2100 Kgs. & 125689 Kgs. respectively.

7. Quantities of import items at Sl. No. 7 &.8 may be allowed on net to net basis

with accountability clause.

Norms committee may take a view

Development Officer

Norms Committee I
E)IPP No。 12/32/2017-TSW/45  datcd  28/04/2017

_々
`″



Departlnent of lndustrial Policy`&PromotiOn

(TSW)

NC ⅣIeeting dated 25/04/2017‐ Case No.17/19/80(Ⅳ1/S Larsen&TOubrO Limited)

(Advance Authorization No.0310807591 dated 02.09。
2016)

Advance Authorization rnay be ratifled as under:

1. Net Fabricated weight of export items at Sl. No. 1 & 2 may be specified as

739 MT &.995 MT resPectivelY.

2. Import items at Sl. Nos. l, 2 & 3 shall be of relevant grade and thickness as

contained in the exPort Products.
3. Words ..30- 70 mm Thick" may be suffixed with the description of import items

at Sl.No.1&2.
4.  Words``Above 70 rnrn Thick''
item at Sl.No.3.

5. Quantities of imPort items

content in the exPort items.

at Sl.No.1,2&3 may be allowed as 1.05 Kgs./Kg.

6. Quantity of import item at Sl. No. 4 may I

net to net basis with accountability clause.
be allowed as 62 Nos.(21314 Kgs.) on

7. Quantity of import item at Sl. No. 5 may be allowed as I l5 Nos.(|252932 Kgs.)

on net to net basis with accountability clause'
g. Import item at Sl. No. 6 shall be of relevant grade and dia. as contained in the

export items and its quantity may be allowed as 180 Meters (3303 Kgs')

inclusive of 2 oh wastage.
g. Quantity of import item at Sl. No. 7 may be allowed as_under:

Forged Head in two Halves: 8 Nos. (137936 Kgs')

Test CouPons: 32 Nos.(2466 Kgs.)

10. Total quantity oi import item at Sl. No. 7 may be allowed as 40 Nos' on net to

net basis. Duty free weight of this item may be allowed as applied for i.e. 140402

Kgs. as 1.04 Kgs./kg. content in export items'

11. Qiantities of importltems at Sl. No. 8, 9, 10 & 1l (welding consumables) may

be allowed as33407 Kgs., 15000 Kgs. ,23122Kgs. & 56529 Kgs' respectively'

12. Quantities of import items at Sl. No. 12,13 & 15 may be allowed on net to net

basis with accountability clause.

13. Quantity of import item at Sl. No. 14 may be allowed as 1500 Kgs' (5000

Meters) on net to net basis with accountability clause'

may be suffixed with the description of import

Norms committee maY take a view

Norms Committee I
DIPP No.12/32/2017-TSW/46  dated  28/04/2017

-5百 Lと

(S.K.Jain)
Development Officer

-4フィ

⌒



Du uB-
-{vfat7

Department of Industrial Policy & Promotion
(rsw)

NC Meeting dated 25t04t2017 - Case No. 27129180 (M/s Driplex Water Engineering
Private Ltd.) (Advance Authorization No. 0510399629 dated 06.09.2016)

Firm may be asked to submit the following details:

l. Basis for the quantities of import items at Sl. No. I & 2 supported by

documentary evidence.
2. Bifurcated quantities of import items at Sl. No. 1 to 17 to be accounted

for in the export item and to be supplied as spares

Norms committee may take a view

Norms Committee I
DIPP No.12/32/2017-TSW/48  dated  28/04/2017

ノ
多
´
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=レ
,た

(S.Ko Jain)
Development Offlcer
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Department of rndustrial Policv & Promotion {ivlz't7

(rsw)

NC Meeting dated Z1l04l20l7 - Case No. 28/19/80 (M/s Spirotech Heat Exchangers

pvt. Ltd. ) (Advance Authorization No. 0510399639 dated 07.09.2016)

Advance Authorisation may be ratified as under on repeat basis:

1. Net weights of export items at Sl. No. 1 (Condenser Coils) & 2 (Evaporator

coils) may be specified as382694 Kgs. & 567035 Kgs. respectively.

2. "Quantities of export items at Sl. No. | &. 2 may be may also be specified as

120,800 Nos. each.

3. Import item at Sl. No. I shall be of relevant dia as contained in the export products

at Sl. No. 1 and its quantity may be allowed as 1.01 Kgs./Kg. content in the export

products at Sl. No. I as per SION C'1175.

4. Import item at Sl. No. 2 shall be of relevant thickness as contained in the export

proiucts at Sl. No. 1 and its quantity may be allowed as 1.02 Kgs./Kg. content in

ihe export products at Sl. No. 1 as per SION C-1175'

5. euantity oiimport item at Sl. No. 3 rnuy be allowed upto 0.5 % of FOB value of

exports at Sl. No. I as per SION C-l175.
6. Import item at Sl. No. 4 shall be of relevant dia as contained in the export products

at Sl. No. 2 and its quantity may be allowed as 1.01 Kgs./Kg. content in the export

products at Sl. No. 2 as per SION C-l175'
7. Import item at Sl. No. 5 shall be of relevant thickness as contained in the export

products at Sl. No. 2 and its quantity may be allowed as 1.02 Kgs./Kg. content in

the export products at Sl. No. 2 as per SION C-1175'
g. euantity oi import item at S1. No. 6 *uy be allowed upto 0.5 % of FOB value of

exports at Sl. No. 2 as per SION C-1175.

-l- --.-.-
2-Ylo-lL'l LNorms committee maY take a view

Norms Committee I
Dtpp No. 1213212017-TSw/50 dated 2810412017

(S.K.Jain)
Development Officer

- 4Q -
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Department of Industrial Policy & Promotion
(rsw)

NC Meeting dated Z1t04t20l7 - Case No. ZOifgl81 (M/s Larsen & Toubro Limited)

(Advance Aithorization No. 0310807693 dated 08.09.2016)

Advance Authorization may be ratified as under:

1. Net Fabricated weights of 1870 & 360 MT may be specified with the

quantities of export products at Sl. No. 1 & 2 respectively.

2. List of import items may be revised as per the revised list submitted by the firm

vide their ietter dated 14th March ,2017 (copy enclosed).

3. Import items at Sl. No. I to 5 & 19 shall be of relevant grade and thickness as

contained in the exPort Products'
4. euantities of import items at Sl. No. I ,2 & 19 (Stainless Steel Plates) may be

allowedasl.05Kgs./kg'contentintheexportproducts.
5. Quantity of imp[rt item at Sl. No. 3 may-be allowed as 183388 Kgs as

l222igs.lkg. content in the export products after 1/3'o recovery from scrap.

6. euantity" oiimport item at S. No. + may be allg,wea as 178658 Kgs as

2.555 Kgs./kg. iontent in the export products after 1/3'o recovery from scrap.

7. Quantity of-import item at si. No.5 may be allowed as 51890 Kgs as

1.g4g Kgs./kg. content in the export products after ll3'o recovery from scrap.

8. Quantity-of import item at Sl. No.6 may be allowed T__8_Io. on net to net

basis. Duty free weight of this item may be allowed as 137552 Kgs. inclusive of

39.4 % wastage aftet 20 o/o recovery from scrap'
g. euantity of iipon item at Sl. No. 7 may be allowed as 190 Nos.(l37222 Kgs')

on net to net basis with accountability clause'

10. Quantity of import item at S1. No. 8 may be allowed as 12 Nos' on net to net

basis. Duty free weight of this item may be allowed as 614615 Kgs. inclusive of

98.4 % wastage after 20 0Z recovery from scrap'

I 1. Import item at Sl. No. 9 shall be of relevant grade and dia. as contained in the

.*iort items and its quantity may be allowed as 23901 Meters (67454 Kgs')

inclusive of 2 Yo wastage'

12.euantities of import ii=ems at Sl. No. 10, 11,12 &. 13 (welding Consumables)

may be allowed as 58916 Kgs. , 19000 Kgs.,17791 &.76706 Kgs. respectively

13. Quantities of import items at Sl. No. 14, 15, 16 & 18 may also be specified as

700 Nos.,2 Nos. 310 Nos. 33010 Nos. respectively in addition to their weights

14. Import iiems at Sl. No. 14 to 18 may be allowed on net to net basis with

accountabilitY clause

15. Import item at sl. No. 15 to be supplied along with export products

16.Import item at Sl. No. 20 shall Ue of relevant grade and dia' as contained in the

export item at Sl. No. I and its quantity may be allowed as 209874 Meters

(541476 Kgs.) inclusive of 2o/o wastage'

Norms committee maY take a view 4諦 …
Development Officer

Norms Committee I
DIPP No. 1213212017-TSW/5 1 dated  28/04/2017

-9。 一
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(TSW)

Net Fabricated weight of export item may be specified as 560 MT .

,*on items at Sl.\os. 1 to 5 shall be of relevant grade and thickness as

contained in the exPort Product.
Words *61- 70 mm Thick" may be suffixed with the description of import item at

Sl. No. 1.

4. Words .,70 mm Thick" may be suffixed with the descriptions of import items at

Sl. No. 2 8.3.
5.Words..35-l00mmThick,,maybesuffixedwiththedescriptionofimportitem

at Sl. No. 4.

6. Words ..30- 70 mm Thick" may be suffixed with the description of import item at

Sl. No. 5.

7 . Quantities of import items at Sl. No. l, 4 &.5 may be allowed as 1'05 Kgs'iKg'

content in the exPort item. r,
g. euantity of irirport item at Sl. No. 2 may be allowed as 8422 Kgs' as

1.409 Kgs./Kg. ctntent in the export item afteriaking 1/3'd recovery from scrap'

g. Quantity- of import item at sl. No. 3 may be allowed as 19859 Kgs' as

1.1 18 Kgs./Kg. ctntent in the export item afteriaking 1/3'd recovery from scrap'

10. Quantities of import items at sl. No. 6 & 7 may also be specified as 4 Nos'' &

29 Nos. respectively in addition to their weights'

11. Quantities of import items at Sl. No. 6 &i may be allowed on net to net basis

with accountabilitY clause.

12. Quantity of import item at Sl. No'8 may be allowed as under:

Forged Head in Petals: 1 No' (18839 Kgs')

Test CouPons: 7 Nos.(671 Kgs')

13. Total quantity of import item at S1. No' 8 may be allowed as 8 Nos' on net to net

basis. Duty free weight of this item may be allowed as applied for i'e' 19510

Kgs. as 1.04 Kgs./kg. content in export item'

14. Quantities of ffi.t]t.*s at Sl' No. 9, 10 & I I (welding consumables) may be

allowed as applied for i.e. 16935 Kgs., 3400 Kgs. & 16935 Kgs' respectively'

NC ⅣIeeting dated 25/04/2017-Case No.21/19/80(Ⅳ 1/S Larsen&TOubrO Lillllited)

(Advance Authorization No。 0310807850 dated 16.09。
2016)

Advance Authorization may be ratified as under:

１

２

3.

Norms committee maY take a view

4議。蘇…
Development OfflCer

Norms Committee I
DIPP No.12/32/2017-TSW/52  dated  28/04/2017
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Govt. of India
Ministry of Micro Small & Medium Enterprises

Office of the Development Commissioner
Mechanical Division

30(7)lr7-ME

Subject: AA No 0910064161 dated 21 .09. 16 in respect of M/s Nucon Aerospace Pvt Ltd.

The following information is required before norns can be fixed:-

Per unit weight of each export product.
Weight of each of the imported and indigenous input, separately for each product, for the
purpose of material balancing. Net weight (Gross weight minus wastage) for each
imported and indigenous input in the export product may be indicated. Net weight along
with details of other imported input to be used in the resultant product and sought to be

imported/procured from sources otherthan the license, if any, may also be indicated.
Size and specification including grade, composition, range, thickness etc of items of
import.
Blank size and weight of each item of import corresponding to the export item.
Detailed calculation as to how the quantity of raw material proposed for import has been
arrived at, including the net weight of components to be manufactured out of these
imported materials, wastages claimed at each stage of manufacturing with complete
justification and supported by documentary evidence/drawing

This issues with the approval of Director (ME) for taking view by NC.

０

　

０

０

　

　

０

(ml¬
AD(ME)

NC-1,DGFT Udhvog Bhawan Ncw Dclhi
UO note no 30(7)/17-ME dated 18.04.17

_ダ 2″
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Ministry of Heavy Industries & Public Enterprises
Department of Heavy Industry

TSW(B) Section

Subject: Application of M/S ISGEC Ltd for ratification of norms of
AA no 0510399801 dt 21-09-16

DES-I, DGFT may kindly refer to the above mentioned licenses of
M/S ISGEC Ltd. This Office recommends the following.

Export
1500 Ton Mechanical Press- 1 Number
I m port

B.C.Nayak
opment Officer

DGFT, FTDO . DES-I)
Deptt. of Hr, uo No 3(29)/17-TSW(B) dated

Recommendations
Non alloy
Steel plates

Of relevant grade may be added to the
description. Quantity as per Sl no 2 of
Raw Material of SION C-1647
Under CN-4 vvith accountability.

27-03-17

--{3-
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Departl■ent of lndustrial Policy“ &PromoticPIう

し′・1(4た|ゎ"17
(rsw)

NC Meeting dated 25104t2017 - Case No. 45/25180 (N{/s Dee Development Engineers

Limited) (Advance Authorization No. 0510399935 dated 29.09.2016)

Firm may be asked to submit the following details:

1. Information in respect of Sl. No. 3, 4,5 & ll of Standard Deficiency

Format, exPort Product wise.

2. Quantity of export item in meters also in addition to its weight.

3. Quantities of import items at Sl. No. 1 to 4 in meters also in addition to

their weights.
4. Quantities of import items at Sl. No. 5 to 10 in Nos. also in addition to

their weights.

Norms committee may take a view
イ

輌 L‐ ,ト

(S.Ko Jain)
Development Officer

Norms Committee I
DIPP No.12/32/2017-TSW/62  datcd  28/04/2017

_5ク´
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Department of Industrial Policv & Promotion {1-t I

(rsw)

NC Meeting dated 25104t2017 - Case No. 9/19/80 (M/s Spirotech Heat Exchangers Pvt.

Ltd. ) (Advance Authorization No. 0510400325 dated 31.10.2016)

Advance Authorization may be ratified as under on repeat basis as per firm's

Advance Authorization No. 0510391912 dated 11.11.2014 ratified in Norms Committee

Meeting No. 9/80 dated 03/08/2015

l. Net weights of export items at Sl. No. | &.2 may be specified as 134640 Kgs. &
460300 Kgs. respectivelY.

2. Import item at Sl. No. 1 shall be of relevant dia as contained in the export products at

Sl. No. I and its quantity may be allowed as 1.01 Kgs./Kg. content in the export

products at Sl. No. I as per SION C-1175.

3. tmport item at Sl. No. 2 shall be of relevant thickness as contained in the export

pioducts at Sl. No. I and its quantity may be allowed as 1.02 Kgs./Kg. content in

the export products at Sl. No. I as per SION C-1175.

4. Import item at Sl. No. 3 shall be of relevant dia as contained in the export products at

Sl. No. 1 and its quantity may be allowed as 1.01 Kgs./Kg. content in the export

products at Sl. No. 1.

5. Import item at Sl. No. 4 shall be of relevant dia as contained in the export products at

Sl. No. 2 and its quantity may be allowed as 1.01 Kgs./Kg. content in the export

products at Sl. No. 2 as per SION C-1115.

6. Import item at Sl. No. 5 shall be of relevant thickness as contained in the export

products at Sl. No. 2 and its quantity may be allowed as 1.02 Kgs./Kg. content in

the export products at Sl. No. 2 as per SION C-1175.
7. Import item at Sl. No. 6 shall be of relevant dia as contained in the export products at

Sl. No. 2 and its quantity may be allowed as 1.01 Kgs./Kg. content in the export

products at Sl. No. 2.

8. Import item at Sl. No. 7 shall be of relevant thickness
products at Sl. No. 2 and its quantity may be allowed as

the export products at Sl. No. 2 .

Norms committee may take a view

(S.K.Jain)
Development Officer

Norms Committee I
DIPP No. 1213212017-TSW/75 dated 2810412017

as contained in the exPort

1.02 Kgs./Kg. content in

+-
r.- .-

f-s;l 'v;1-t 'A
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Government of India
Ministry of Communications and Infonnation Technology

Department of Electronics and Information Technology
Electronics Niketan, 6, CGO ComPlex

New Delhi-110003

Sub: Ratification of norms in terms of Para 4.7 of HBP. (Vol.l) in respect of Advance

Authorization No. 0310809108 dated 10.1f .2016 issued in favour of M/s. Apar Industries

Ltd. Mumbai

Reference DGFT I.D. No. 01/80/050/442lAM|7iDES-1/816 dated 16.12.2016 vide which

comments of this Department have been sought on the above mentioned application of M/s. Apar

Industries Ltd., Mumbai for export "of Single Mode optical Fibre."

2. The FOB value of export is Rs.57,575,000.00 (US$ 875,000.00) and CIF value of Import is Rs

46,7 0t,560.00 (us$ 69 1,878.00).

3. The application has been examined in the Department of Information Technology from

technical angle. The items proposed for import are essential to manufacture the export product.

This Department recommends ratification of norms of advance authorization as follows:-

S.No. Item ＵＯ

Ｍ
Quantity
Apptied in
DGFT

Wastage
Recommended
o//o

Quantity
Recommended

l Single Mode Optical Fibre KM 102502.0 2.5 102500.00

v,
(Ash6Naneia)

Shri Haradhan Das. FTDO. DGFT. Udyog Bhavan. New Delhi
MeitY U.O. No. 17(43)12016-IPHW dated 17.04.2017

,ly

\):-ot7
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Departlnent of lndustrial Policyど 髭Promotion

(TSW)

NC htteeting dated 25/04/2017‐ Case No.51/25/80(R〃 s Robertshaw Controls Pr市 ate

Ltd。)(Advance Authorization No.3110066394 dated ll.11.2016)

Fillll rnay bc asked to subrnit the following details:

1. InfollllatiOn in respect of Sl.No.3,4,5,6,8よ ぅ9 of Standard Deflciency

Follllat,eXport product wise.

2. Infollllation in respect of Sl.No. 1l of Standard Deflciency Follllat,fOr

importitems at Sl.No.2&3.

Norms committee may take a view

/多
´
{写I JI―′ル

(S.Ko Jain)
Development Ofrlcer

Norms Committee I
E)IPP No.12/32/2017-TSW/79  dated  28/04/2017
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Government of India
Ministry of Micro Small & Medium Enterprises

Office of the Development Commissioner
Mechanical Division

30(syl7-ME

Subject: AA no 0910064404 dated 18.11.16 in respect of lWs Diligent SCM Solutions
Pvt Ltd.

The following needs to be clarified:-

Weight of per unit export product.

Detailed calculation as to how the quantity of raw material proposed for import has been

arrived at, including the net weight of components to be manufactured out of these

imported materials, wastages claimed at each stage of manufacturing with complete
justifi cation and supported by documentary evidence/drawing.

This issues with the approval of Director (ME)

後ク・ll)h
(KoS.Sodhi)
AD(ME)

NCl、 DGFT Udvo負 Bhawan New Delhi

ID note no 30(5)/17‐ ME dated 18.04.17

9ヒ 卸
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Department of lndustrial Policy dL Promotion

(TSW)

NC htteeting dated 25/04/2017‐ Case No.63/25ノ80(M/s Hanning Motors lndia Pvt。

Linlited)(Advance Authorization No.3410042743 dated 09。
12.2016)

A■h霊鮭盟悧蹴協場TIよ :」¶鴇電謂路肌∬鶴と驚』縄鶏攪:ぷ盤:
28/03/2017.

1.  Quantities of import itcms at Sl.No.l to 15&21 may be a1lowed on netto net

basis with accountability clausc.

2.  Quantity Of import item at Sl.No.16 may be alloWed as 7878 Kgs.as
l.01 Kgs./Kgocontentinexportitcξ

L. 17  may be allowed as 22439 Kgs. as3.  Quantity Of import item at Sl.:
1.05 Kgs./Kgo contcnt in expo■ ■clmaybealЮ

wcdasapplbdfOri.c.9000 Kgs.4.Quantity Ofimport item at Sl.No.
aζ l.035 Kgs./Kgo content in export item.

5。  Quantity Of import item at Sl.No.19

6 ポ諦ギ
・情酬WI鷹Tti乱.20

1.05 Kgs./Kgo contcnt in cxportitem.

Norrns cornlnittee may take a view

may be allowed as 3570 Kgs. as

may be allowed as 2130 Kgs' as

ィ話蔀…
Development OfflCer

Norms Committee I
DIPP No. 1213212017-TSW/84 dated  28/04/2017

-59-
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Department of Industrial Policy & Promotion
(rsw)

NC Meeting dated 25t04t2017- Case No. 5/25180 (M/s Kelvion India Pvt. Limited)
(Advance Authorization No. 03 I 0809806 dated 14.12.2016)

Firm may be asked to submit the following information:

1. Information in respect of Sl. No. 3, 4, 1l &. 12 of Standard Deficiency

Format, component wise.
2. Gross weight of I No. of blank dimension (0.6 mm x 450 mm x 899 mm)

for Plate Model NT 100 has been indicated as 2.830 Kgs. in the

calculations and the same may be clarified and corrected as it should be

1.942 Kgs.

Norms committee may take a view ,/ -r-Tr 
i_s.l -t u'lL-

(S.K.Jain)
Development Officer

Norms Committee I
DIPP No. 1213212017-TSW/85 dated 2810412017

*eo 
-



Departlnellt of Heavy lndustw

DGFtt Ref:01/80/50/590′ 592/AM17/DES― |

Sub:Ratification of AAs issued to Azad Engineer:ng′ Hyderabad

lrnport

This has the approval of JS

Dy DGF丁 ′DES― |

丁SVVB FN:3(32)/2017 dated 24/3/2017

2.7a Kg/Kg content in Export product

(K.K.丁iwa百 )

lndustria:Adviser

_ι /―
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Ministry of Heavy Industries & Public Enterprises

Department of Heavy Industry
TSW(B) Section

Subject: Application of M/S Steel Srip Wheels for ratification of
norms of AA no-3010103906 dt 23-t2-t6.

DES-I, DGFT may kindly refer to the above mentioned AA of
M/S Steel Srip Wheels . The firm has submitted application for
ratification of norms for export of Automotive Aluminium
wheels for which it proposes to import Aluminium Ingot. It has
not given calculation of the requirement. It is observed that
following information as perfrechnical Details II in appendix 4E
of application is not available,r

1. Sl no b) of Raw materials /Consumables(B).

In view of above this Office is unable to offer comments.
DGFT may dispose the request as per their policy/procedure
Accordingly the reference may be deleted from the pendency
list of this department.

The above issues with the approval of IA(KKT). ,rb
lp/.c. Nayak

DGF「′FFDO′ DES-1
Deptt.of HI′ UO No3(27)/17-丁 SⅥ(B)

Development Officer
27-03-17

dated

_62イ
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Department of Industrial Policy & Promotion
(rsw)

NC Meeting dated 2510412017 - Case No. 17125180 (M/s Alpine Coils LLP) (Advance
Authorization No. 0410162652 dated 02.01.2017)

Firm may be asked to submit the following details:

1. Information in respect of Sl. No. 3, 4,5 &, ll of Standard Deficiency
Format, export product wise.

2. Quantity of import item (Copper Tubes ) in meters also in addition to its
weight.

3. Detailed calculations for the quantity of Copper Tubes (import item),
supported by length and number of copper tubes in the export product.

Norms committee may take a view 
./ _ =

,"ffiftH:litL-)--
Norms Committee I
DIPP No. 1213212017-TSW90 dated 28104/2017

_6Ъ 一
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Department of Heavy Industry
TSW(B) Sectlon

Subject: Application of M/S Thyssenkrupp Industries for ratification
of norms AA no 0310810322 dt 04-01-17

DES-I, DGFT may kindly refer to the above mentioned AA of
M/S Thyssenkrupp Industries. The applicant has requested for
ratification of norms for export of different types of "Pullys with
stations". The firm proposes to import H-beams & channels for the
same.( Total B items). It has submitted some drawing but the
same has not been corelated with calculations. Taking clue from
SION C-1647, this Office recommends import at 1.05 KglKg
content in export prod uct.

The above issues with the approval of I.A. (KKT).

w-JE ^ ' [ -- Na'l- l' Nat a\Twc-uil;^ au-Q

ι
い

DGFT′ FTDO′ DES― I
Deptt.oF HI′ UO No3(27)/17/丁 SVV(B) dated

B.C.Nayak
Development Officer

22-03-17

ィι々 イ
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Department of lndustrial Policy&Promotion

(TSW)

NC Meeting dated 2510412017 - Case No. 60/25180 (M/s Goa Thermostatic Instruments
Pvt. Limited ) ( Advance Authorization No. 1710006533 dated 06.01.2017)

Firm may be asked to submit the following information:

1. Information in respect ofSl. No. 3 of Standard Deficiency Format,, export
product wise

2. Information in respect of Sl. No. 6,8 & 9 of Standard Deficiency Format, for
import items at Sl. No. 1 to 22 & 29 to 38.

3. Information in respect of Sl. No. 11 of Standard Deficiency Format, for import
items at Sl. No. 23 to 28.

Norms committee may take a view

(S. K. Jain)
Development Officer

Norms Committee I
DIPP No 12/32/2017-TSヽ V/95  datcd  28/04/2017

_6ウ



Department of Industrial Policy & Promotion
(rsw)

NC Meeting dated 2510412017 - Case No. 23125180 (M/s Itron India Pvt. Limited) (Advance

Authorization No. 05l040l22L dated 10.0 1.20 I 7)

Firm may be asked to submit the following details:

l. Information in respect of Sl. No. 4, 5 & 8 of Standard Deficiency Format, export
product wise

2. Condition of import items at Sl. No. 18 8.27 (brass Bodies) i.e. whether rough or
machined and weights of "rough" artd "machined" brass bodies.

Norms committee may take a view

/多一孜百■,た
(S.Ko Jain)

Development Offlcer

NorIIIs Committee I

E)IPP No.12/32/2017-TSW/97  dated  28/04/2017

_`6-
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Department of Industrial Policy & Promotion
(rsw)

NC Meeting dated 2510412017 - Case No.24125180 (M/s Itron India Pvt. Limited) (Advance
Authorization No. 0510401222 dated 10.01.20f 7)

Firm may be asked to submit the following details:

1. Information in respect of Sl. No. 4, 5 & 8 of Standard Deficiency Format,
2. Condition of import item at Sl. No. 3(brass Body) i.e. whether rough or machined

and weights of "rough" and "machined" brass bodies.

Norms committee may take a view

./ rz--=-

(S.K.Jain)
Development Officer

Norms Committee I
DIPP No. 12t3212017-TSWl98 dated 2810412017

.- 6J --'
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Department of Industrial Policy & Promotion
(rsw)

NC Meeting dated 2510412017 - Case No. 25125180 (M/s ltron India Pvt. Limited) (Advance
Authorization No. 0510401223 dated 10.0f .201 7)

Firm may be asked to submit the following details:

1. Information in respect of Sl. No. 4, 5 & 8 of Standard Deficiency Format, export
product wise

2. Condition of import items at Sl. No. 2 & 15 (brass Bodies) i.e. whether rough or
machined and weights of "rough" and "machined" brass bodies.

3. Details of import item at Sl. No. l6 and its specific use in the export product.

Norms committee may take a view

-L- 
F-/-- tr Lll .{lL-t1.-

- (S. K. Jain)
Development Officer

Norms Committee I
DIPP No. 12'3212017-TSW/99 dated 2810412017

´
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Department of Industrial Policy & Promotion A{lulaotZ
(rsw)

NC Meeting dated 2st04l20li - Case No. 64125180 (lWs Hanning Motors India Pvt.

Limited ) ( Advance Authorization No.3410042855 dated 17.01.2017)

Firm may be asked to submit the following information:

1. Details of import item at Sl. No. 12 and its specific use in export item.

2. Informatio, i, ,.rp""t of Sl. No. 11 of Standard Deficiency Format for

import items at Sl. No. 12 &. 18.

Norms committee maY take a view

布 劉 み

(S.K.Jain)
Development Officer

Norms Committee I
E)IPP No.12/32/2017-TSW/101  dated  28/04/2017

_69-
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Department of Industrial Poticy & Promotion \

(rsw)

NC Meeting dated 2510412017 - Case No. 38/25180 (M/s Grand Prix Engineering Pvt.
Limited ) ( Advance Authorization No. 0510401335 dated 18.01.2017)

Firm may be asked to submit the following information:

1. Information in respect of Sl. No. 3, 6,8 &.9 of Standard Deficiency
Format , export product wise.

2. Details of import items and their specific use in export items.

Norms committee may take a view

(S.K.Jain)
Development Officer

Norms Committee I
DIPP No. 1213212017-T5W/103 dated 2810412017

-J o
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'Department of lndustrial Policy`&Promotion

(TSW)

NC Meeting dated 2510412017 - Case No. 40/25i80 (M/s The Indure Pvt. Limited) (Advance
Authorization No. 0510401362 dated 20.01.2017)

Firm may be asked to submit the following details:

l. Information in respect of Sl. No. 8 & 9 of Standard Deficiency Format,
2. Details of manufacturing activities on import items(Air Dryers), ilany.

Norms committee may take a view

´
蕉 |し じ

(S. K. Jain)
Development Officer

Norms Committec I
DIPP No 12/32/2017-TSW/106  dated  28/04/2017
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Department of lndustrial Policyど 覧Promotion

(TSW)

NC Meeting dated 25/04/2017‐ Case No.37/25/80(R4/S EBM‐ PAPST India Pvt.Limited)
(Advance AuthorizatiOn No.0410162743 dated 24.01.2017)

Advance AuthorisatiOn inay be ratifled as under:

1. 'uoM" of import item at Sl. No. 38 may be corrected as " Number".
2. Quantities of import items at Sl. No. 1 to 36 & 3g may be allowed on net to

net basis with accountability clause.
3. Quantity of import item at Sl. No. 37 may be allowed as l.0l Kgs./Kg.

content in export item.

Norms committee may take a view

そ蒻 い肛
Development Ofrlcer

Norms Committec I
E)IPP No.12/32/2017-TSW/107  dated  28/04/2017

_72-
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Department of Industrial policy & promotion

(rsw)

NC Meeting dated 25/041201? - case No. l3/25l80 (M/s cee Dee vacuum Equipment
Private Limited) (Advance Authorization No. 3110066559 dated 25.01.2017)

Advance Authorization may be ratified as per GN-4 lor Engineering products.

Norms committee may take a view

/岳 ′‐・ ′L・ ′ニ

(S.Ko Jain)
Development Oflicer

Norms Committec I
DIPP No 12/32/2017-TSヽV/108  dated  28/04/2017

-73-
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Department of Industrial Policy & Promotion

(rsw)

NC Meeting dated 2510412017 - Case No. A/R-32 (M/s Larsen & Toubro Limited)
(Advance Authorization No. 0310798796 dated 10.09.2015)

Norms may be modified as under:
l. Description and weights of export items at Sl. No. I &. 2 may be revised as

under:
Sl.No. Revised description Net empty weisht

1 First Rcactor Module l&2

(1212-R-101&1212-R-201)
With spares and accessories

1112 MT

つ
ん Second Rcactor Module lぶ じ2

(1212-R-102&1212-R-202)
Third Rcactor Module l&2

(1212‐R-103&1212‐R-203)
Fourth Reactor Module lで セ2

(1212-R-104&1212¨ R-204)
With spares and accessories

5256 MT

2. Words *30- 70 mm Thick" may be suffixed with the description of import item
at Sl. No. 1.

3. Words " above 70 mm Thick" may be suffixed with the descriptions of import
item at Sl. No. 2.

4. Import items at Sl. No. 1 & 2 shall be of relevant grade and thickness as
contained in the export products.

5. Quantities of import items at Sl. No. 1 &.2 may be allowed as 40940 Kgs. &
285285 Kgs. respectively as 1.05 Kgs./Kg. content in the export products as
claimed by the firm.

6. Quantity of import item at Sl. No. 3 may be allowed as 110 Nos.(53000 Kgs.) on
net to net basis with accountability clause.

7 . Quantity of import item at Sl. No.4 may be allowed as 538 Nos.(4828.922 MT.)
on net to net basis with accountability clause.

8. Total quantity of import item at Sl. No. 7 may be allowed as 20 Nos. on net to net
basis. Duty free weight of this item may be allowed as 550,000 Kgs. as
1.04 Kgs./kg. content in export items as claimed by the firm.

9. Quantities of import items at Sl. No. 9, 10, 11 &.12 (welding Consumables) may
be allowed as 112348 Kgs.,35000 Kgs.,74147 Kgl & 186495 Kgs
respectively.

10. Quantity of import item at Sl. No. 18 may be allowed as 50 Nos.(18622 Kgs.) on
net to net basis with accountability clause.

Norms committee may take a view / - -' 

-,..fi1#;,tNi;l?''tr 
u'Y

Norms Committee I
DIPPNo.l2/3212017-TSW32-AlR dated 2810412017

_フ 9-



⌒

Government of India
Ministry of Micro Small & Medium Enterprises

Office of the Development Commissioner
Mechanical Division

Subject: AA no 0910062161 dated 10.06.15 in respect of M/s Diligent SCM Solutions
Pvt Ltd.

Norms may be recommended as:-

o Quantity of export may be amended as 22,506 nos as requested by the firm. The
total weight of export may be mentioned as 989.8 kg.

o Relevant size and grade of Sno I of items of import may be allowed as 133.3 kg
inclusive of 2.6Yo wastage after affectingl13 rdrecovery for scrap.

o Relevant size and grade of Sno 2 of items of import may be allowed as 882.68 kg
(263 5 sq ft) inclusive of 2.640/o wastage after affectin g 113 rd recovery for scrap.

This issues with the approval of Director (ME)

NCl、 DGFT UdvOg Bhawan Ncw Delhi

ID note no TL-13024/77/2016-MMM&A‐ DCMSⅣIE datcd 17.0317

す フゞ ″

AD(ME)
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Department of Industrial Policy & Promotion
(rsw)

NC Meeting dated 2510412017 - Case No. A/R-176 (M/s Goa Thermostatic Instruments
Pvt. Limited) (Advance Authorization No. 1710006064 dated 1f.03.2015)

Information submitted by the firm vide their letter dated 2611012016 is

incomplete and they may be asked to submit the following information:

l. Weight of components to be manufactured out of imported raw materials at Sl. No. 1

& 2 alongwith the drawing of the components with their dimensions.
2. Basis/justification for consumption of 0.39 meters, 0.49 meters and 0.49 meters of

Inconel 625 bars ( import items at Sl. No. I & 2) in export items at Sl. No. 1,2 &, 3

respectively supported by size of component to be manufactured ( drawings of
components to be submitted) ,

3. Justification for claimed wastage of 0.08 meters, 0.10 meters & , 0.09 meters for
import items at Sl. No. 1 &2 for export items at Sl. No. 1,2 & 3 respectively.

Norms committee may take a view

a.- rffiu,2
(S.K.Jain)

Development Officer
Norms Committee I
DIPPNo. 1213212017-T5W/176-AlR dated 2810412017

-76-
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LIC:LUT:934:LMTG

The Directorate General of Foreign Trade
(DES r)
Udyog Bhavan
Maulana Azad Road
New Delhi

Dear Sir,

Sυr_p:394 57a CI′ a.raこ /7RIDん4
rer+974D67 2808000
Fョx +,′ 2612∂θ SθSθ
И′ヽ1/1/ツ 1つ

`″

,力ρsturboc・ jn co″ :

Ap百 121,2017

Ratinca‖On of Norms ― Advance Authorisation  No.
0310620641 dated 10.3.2011
DGFT File No.01/80/050/881/AMll

Kindly referto Ourletter of even number dated 1 5.2.2017.

Please note that this licence was ratified on repeat basis Of Advance Authorisation No.

03106240136 dated 8.3.2011.

We wish to inform you that there are following few additional items in this licence whichwe request you to please ratify :-

So No. Sr. No. of ltems in List of Goodi
SI.No.5 to 16

2. SI. No.131
3. SI.No.133

A comparison of List of Goods of both the Authorisations is attached herewith fOr yOur

reference please.

Thanking you,

Yours faithfully,

For L&1‐―MHPSTul:夕 GeneratOrs Pvt.Ltd.

Encl: As above.

cc: Mr. K.K. Tiwari
lndustrial Adviser
Deptt. of Heavy lndustries
Udyog Bhavan
New Delhi

:11慧響g漱塩。ξ島
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StatementofAdvani:ll‖

‖IISill』 ::ti:

)

Statement Of Advance AuthorisatiOn No.310620136 dt.o8.03.20■
l fOr

RP Un■ #2:日cence UJ:

for

１

ヽ
＼
、

AA Detal:s

lmport ltem Name

High lntermediate pressure (Hlp) Turbin,
,ssembly

Coupling Assemblies
Low Pressure (Lp) -1 Rotor Assembly
Low Pressure (Lp) -2 Rotor Assembly

Low Pressure (Lp) - 1 Casting Blade (LOC)

Low Pressure(LP)-l casting Blade(LOC)

U

Low Pressure (Lp)- 1 Casting Btade (L1C)
U

Low Pressure (Lp) - l Casting Blade (L1C)

Low Pressure (Lp) - 1 Casting Blade (L2C)
Upper

Low Pressure (Lp) - 1 Casting Blade (L2C)

Qty As Per

AA
UOM As
per AA

Rotor 1 Set

3 Set

1 Set

1 Set
Ｒ Ｈ

　

一
」Ｈ

1 Set

(64 nos)

1 Set

(64 nos)
RH 1 Set

(80 nos)
」Ｈ

　

一
ＲＨ

1 Set

(80 nos)

1 Set

(132 nos)

1 Set

l132 hos)
lH 1 Set

(64 nOS)

・H 1 Set

(64 nos)

tH 1 Set

180n6s)
H 1 Set

(80 nos)

r 埜

じ

ｒ

取

バ

」Ｈ
　
　
一
ＭLow Pressure (Lp)- 2 Casting Blade (LOe

Upper

Low PreSsure(LP)-2 Casting Blade(LOC)|

Upper

Low Pressure(LP)-2 Casting Blade(LlC)|

U

Low Pressure(LP)-2 Casting Biade(LlC)l

AA Details

AA Sr.

No. l          importitem Name

早IR:鮮員群謀喰I[£:FURE御り

Qtv As

Per AA

UOM As
Per AA

ｒ

一
一

1
1 SE丁

2
3 SET

3
1 SET

4
1 SET

INDIGENISED

U

AA Sr.

No.

1

2

3

4

5

6

7

8

9

10

11

■2

13

14



１

ヽ
゛
―
‐

Low Pressure (LP) - Z Casting Btade (L2C)

Low Pressure (LP) - 2 Casting Blade (L2C)

U

Seal

0‖ Seal Assem

Main Oil Pump Assem

Tu rbine Control Cabinet

Turbine Protection System (TpS) Cabiner

Control Valve

ra nsm itter

Turbine Supervisory Sensor and panel

Actuators

Governor
Rotor for Generator
Stator coil

Generator Th

Seal Strips

Leaf Springs

HellicalSprinBs

AS Bars (Forged) For Turbine Fasteners

―SPEC― D430
Main Stop Valve (MSV) and Governing Va
(GV) Body Welded and Machined

RH 1 Set
(132 nos)

LH 1 Set

(132 nos)

2 Set

4 Set

1 Set

ｅ＾ヽ
υ

1 Set

0 Set

0 Set

0 Set

0 Set

0 Set

1 Set

2 ｅ＾ヽ
υ

2 Set

1 Set

L Set

1 ｅ
＾ヽ
υ

200 N umber

200 Number

100 Number

184 Kg

2 Set

lve 2 Set

5 SEAL RINCS

Ｌ
ぃ

蟹

一

，^
４ SET

6 OIL SEAL RING ASSEMBLY
4 SET

7 MAIN OIL PUMP ASSEMBLY
1 SET

8 ruRBrNE coNrRoL sysrE --aSEABINET -
SET

9 TURBINE PROTECTIoN SYSTEM(TPs)CABIN ET
SET

10 CONTROL VALVE
0 SET

TRANSMITTER
0 SET

12 SVVITCH
0 SET

13 THERMOCOuPLE
0 SET

14 GAUGES
0 SET

15 TURBINE SUPERVISORY SENSOR AND PAI\IEL 1 SET

16 ACTUATORS
2 SET

17 EMERGENCY GOVERNOR
SET

18 ROToR FOR GENERATOR
1 Ｔ（ヽ

●

19 Stator coil
1 SET

20 GENERATOR THROUGH BOLT
1 SET

21 SEAL STRIPS 200 Number

22 LEAF SPRINGS 200 Number

23 HELLICAL SPRINCS
100 Number

46 AS BARS (FoRGED) rOn TunaTNET STENERS 184 KG

24 ]OURNAL BEARING ASSEMBLY― SPEC― D430 Ｚ^ SET
25 MAIN STOP VALVE (MSV) AND GO'EENINE_

VALVE (GV) BODY WELDED AND MACHINED
2 SET

Ｅ
Ｊ

16

17

18

19

20

つ
こ

23

24 Switch
Ｅ
Ｊ Thermocouple
26 Gauges

27

28

29

30

31

32
２
●
３
Ｄ

34

Ｅ
υ

ｂ́

37

38

)
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Department of Industrial Policy & Promotion

(rsw)

NC Meeting dated 2510412017 - Case No. A/R-17 (M/s Prijai Heat Exchangers Pvt. Ltd.)
(Advance Authorization No. 0310724586 dated 19.02.2013)

Norms may be modified as under:

l. Keeping in view that import of Copper tubes (import item at Sl. No. l) was

made prior to ratification of Norms by the Norms Committee and therefore, it is
not possible to amend its description in import documents as per the decision of
Norms Committee, for the purpose of redemption, description of import item at

Sl. No. 1 may be restored as per original Advance Authorization.

Norms committee may take a view

議濡 刊エ
Development Officer

Norms Committee‐ I
DIPP No.12/32/2017‐ TSW/17-A/R  dated 28/04/2017
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